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BEFORE THE NATIONAL GREEN TRIBUNAL (SOUTH ZONE)
AT CHENNAI

APPLICATION NO. 121 OF 2023(S8Z%)

IN THE MATTER OF:

P.Chennaiah (M/A 52 years)

S/o.P.Venkatramaiah

Kalikiri, Chittoor

Andhra Pradesh - 517234. ...Applicant

Vs

1. The Sub Collector

Madanapalle

Andhra Pradesh — 517330

& others ...Respondents

COUNTER STATEMENT FILED BY THE RESPONDENT NO.5

The address of the Respondent No.5 for the service of all notices and
processes of this Honourable Tribunal is the same as stated above
and that of his counsel, M/s. Y.PRAKASH, R.VINOTH KUMAR &
R.SIDHARTH at No.2F, 1I Floor, Apex Plaza, No.3, Nungambakkam

High Road, Chennai 600034.

3 Save and except those that are specifically admitted herein all
other allegations made in the application are denied as false
and baseless and the Applicant is put to strict proof of the

sairne.
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PRELIMINARY OBJECTIONS:

(i) Non-Joinder of Necessary Party: The Applicant has failed to
implead Baba Saheb Kamuluri, the dealer appointed by the
Respondent No.4, who is a necessary and proper party to these
proceedings. The absence of this party renders the application

incomplete and liable to be dismissed.

(ii) Locus Standi of the Applicant: The Applicant is not an
aggrieved party in this matter and lacks the necessary locus
standi to file this application. The allegations made by the
Applicant lack substantial proof and are, in fact, a result of
malafide intentions, aimed at disrupting lawful business

activities,

Without prejudice to the above, it is submitted that the subject
lands owned by the Respondent No.5 were originally part of a
larger extent of Ac.0.51 Cents in S.No.342 Situated at Kalikiri

(V & M), Annamayya District.

Pursuant to the advertisement issued by the Respondent No.4
on 25.11.2018 for the award of MS/HSD Retail Outlet
dealership, which was intended for a location within Kalikiri
Town Limits on NH71, Annamayya District, Andhra Pradesh,
with a category designation of "OBC”, one Baba Saheb

Kamuluri approached the Respondent No.5 for leasing an

K. JA&S"‘L"“
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extent of Ac.0.34 Cents lands forming part of the larger extent,
as he was interested in taking the petroleum dealership outlet
with the Respondent No.4. The Respondent No.5 agreed to the

proposal.

Thereafter, at the behest of the Respondent No.5, the lands in
S.No.342 were legally subdivided as S.No.342-1 for Ac.0.34
Cents (subject lands) and S.No.342-2 for Ac.0.17 Cents. This
subdivision process was carried out with due permissions from
the competent authority, the Tahsildar, Kalikiri Mandal, and

was lormalized via an order dated 21.05.2022.

Following the legal subdivision, Baba Saheb Kamuluri
approached the Respondent No.4 with an application form
(No.’15449563912305)) offering the subject lands for setting up
the dealership as per the specifications of the Respondent
No.4. Subsequently, the Respondent No.4 issued a Letter of
Intent in Ref: NRRO/RET/NBR/PC/22-23/197 dated
28.05.2022, awarding the Retail Outlet dealership, outlining
stipulations and timelines. This Letter of Intent also required

the said Baba Saheb Kamuluri to obtain a lease deed in

'respect of the subject lands for a minimum period of 19 years

and 11 months, a requirement agreed upon by the Respondent

No.5.
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The Respondent No.5, as part of the regulatory process,
applied to the competent authority and the revenue divisional
officer in Madanapallee for the conversion of the subject land
into non-agricultural lands. This application resulted in
proceedings dated 13.10.2022, where the competent autflority
passed orders under the Andhra Pradesh Agricultural Land
(Conversion for Non-Agricultural Purpose) Act, 2006, based on
an inspection report submitted by the Tahsildar, Kalikiri. The
Respondent No.5 duly paid the necessary charges in this

regard.

In continuation, the Respondent No.4 applied for the
construction of an RCC Roof Sales Building With an
application dated 27.07.2022. The requisite permissions for
this construction were granted, with the Panchayat Secretary,
Gramapanchayat, Kalikiri, issuing proceedings dated
18.11.2022. This approval was based on the No Objection
Certificate issued by the Panchayat Secretary and Resolution
No.87 dated 14.11.2022 01i the Gram Panchayat, Kalikiri.
These permissions also covered the installation of Petroleum
Pumps, including a 16 KL MS tank and a 35 KL HSD tan_k, as

well as a sales room.

Thereafter, on the request of the Respondent No.4 for the

proposed petroleum outlet in the subject lands, located on the

ke S harjthe
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Piler to Madanapallee Road, No Objection Certificates (NOCs)
were obtained from various authorities. The Superintendent of
Police, Annamayya District, Rayachoty, issued an NOC with a
detailed report dated 15.12.2022 to the Collector & District
Magistrate, Annamayya District. Similarly, the District
Disaster Response & Fire Officer, Annamayya District, issued
an NOC with a detailed report dated 29.10.2022,
recommending the outlet proposed by the Respondent No.4 to
the Collector & District Magistrate, Annamayya District.
Additionally, the Revenue Divisional Officer, Madanapallee,
submitted a detailed report to the Collector & District
Magistrate, Annamayya District, dated 23.12.2022, following
the provisions of the Petroleum Act & Rules. This report
considered all necessary requisites for running a petroleum
outlet and also noted that the opinion of the public was
sought, with no objections raised. A report from the Executive
Engineer, Operation of Southern Power Distribution Company
of A.P. Limited, Piler, was also obtained with an NOC by the

District Collector.

Finally, a lease deed dated 18.01.2023 was executed by the
Respondent No.5 in favour of the said Baba Saheb Kamuluri,

who had been appointed as the dealer for the petroleum outlet.

&/
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The construction of the petroleum outlet has thereafter been
successfully completed, with all the necessary regulatory
approvals and permissions diligently obtained before the
commencément of construction activities. It is essential to
underscore that these approvals and permissions were granted
after thorough inspections, assessments, and due process, and
with full compliance with the relevant legal requirements. This
meticulous adherence to the legal procedures and the
considerable investment made in the construction of the
petroleum outlet underscore the commitment of the
Respondent No.5 and the appointed dealer, Baba Saheb

Kamuluri, to operating a lawful and responsible business.

With the construction phase now concluded, the petroleum
outlet is poised to commence its operations in full compliance
with the law and regulations, offering valuable services to the

community while contributing to the local economy.

At this stage, the Applicant initially filed writ petition before

the Andhra High Court seeking similar reliefs as prayed for in

the present application as if the petroleum outlet is situated in

a water body. In these writ petitions, the Applicant raised
concerns and objections as if the petroleum outlet was situated

within a water body, suggesting potential environmental

hazards. 1/\’ _S’},aﬁc\lfo-
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However, it is pertinent to highlight that the Applicant's efforts
to obtain interim orders from the Andhra High Court were
unsuccessful, as no such orders were seemed to be granted.
This outcome underscores the lack of merit in the Applicant's
claims and the insufficiency of evidence to support the
allegations made. It also suggests that the concerns raised by
the Applicant were not deemed urgent or compelling by the

High Court, as no interim relief was provided.

Subsequently, the Applicant has now turned to this Hon'ble
Tribunal, which raises questions about the motivations and
intentions behind this application. The fact that the Applicant
has chosen to approach the National Green Tribunal after the
unsuccessful pursuit of interim orders in the High Court is
noteworthy. It implies a potential forum shopping strategy
where the Applicant may be seeking a more favourable

outcome by pursuing the matter in different legal venues.

In this regard, it is imperative to clarify the exact nature and
Jocation of the subject lands where the petroleum outlet has
been constructed. These 1ands; upon which the petroleum
outlet stands, are unequivocally not situated in or near a water
body. They are categorically classified as patta lands, which
essentially means that they are privately-owned, registered,

and legally demarcated properties. The classification as patta

< - Shajeh-
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lands confirms that the subject lands do not infringe upon any

water body, nor do they pose a threat to water resources.

Moreover, it is of paramount importance to emphasize that the
positioning of the petroleum outlet has been meticulously
planned and executed tb comply with all relevant regulatory
guidelines, including those set forth by the Central Pollution
Control Board (CPCB). The allegation that the petroleum outlet
is within 50 meters of water bodies, in violation of CPCB
guidelines, is unequivocally denied. Further, the allegation
that the Respondent No.5's land encroaches upon the Kalikiri
Project or is within 50 meters of water bodies based on Google
Maps imagery may be misleading. Google Maps provides a
visual representation thét can vary in accuracy, and it does

not substitute official land surveys or legal records.

The petroleum outlet is positioned at a safe distance,
significantly more than 50 meters away from any water body,
as per the CPCB's stipulated requirements. This commitment
to adhering to environmental regulations and ensuring a safe
distance from water bodies reflects the responsible and lawful
approach taken by the Respondent No.5 and the appointed

dealer, Baba Saheb Kamuluri.

]A.S'L'fﬁja b
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In light of these indisputable facts, the concerns raised by the
Applicant about the proximity of the petroleum outlet to water
bodies hold no ground and lack a factual basis. The adherence
to regulations and the careful site selection reaffirm the
commitment to environmental responsibility and compliance

with the law.

An essential aspect that demands attention is the rigorous
scrutiny and assessments carried out by various competent
authorities in relation to the petroleum outlet in question. The
Respondent Nos.4 & 5 and the appointed dealer, Baba Saheb
Kamuluri, have diligently engaged with these authorities and
provided the required documentation, ensuring transparency

and adherence to all applicable laws, rules, and regulations.

It is vital to underscore that these assessments and
inspections have not been merely cursory in nature; they have
been comprehensive and meticulous. These examinationshave
taken into account the diverse aspects of operating a
petroleum outlet, including environmental impact, safety, and
compliance with legal provisions. Moreover, the authorities
have ensured that all necessary safeguards are in place to

prevent any adverse effects on the surrounding environment

and community. :
K. She* b
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The fact that the petroleum outlet has successfully passed
through these assessments and inspections, with all necessary
permissions duly granted, underscores the commitment to
operating a lawful and_ responsible business. It provides
concrete evidence of the proactive measures taken to ensure
that the petroleum outlet operates within the bounds of the
law and with due | consideration for environmental

preservation.

It is essential to clarify that the Respondent No.5's land has
been legally and appropriately zoned for the intended purpose
of establishing a petroleum outlet. The Respondent No.5 and
the appointed dealer, Baba Saheb Kamuluri, have diligently
adhered to the guidelines set forth by the CPCB and other
regulatory authorities. These guidelines specifically mandate a
minimum distance from water bodies to prevent any
environmental contamination or hazards. The selection of the
outlet's location has been carried out in accordance with these
guidelines, and all necessary approvals and clearances have

been obtained to confirm compliance.

The establishment of the petroleum outlet has followed a
thorough and legal process, including land surveys, obtaining
necessary permissions, and adhering to CPCB guidelines. The

proximity to water bodies has been assessed and verified by
koS hefeh-
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the relevant authorities, ensuring that the location complies
with all regulatory requirements. As submitted, all neceésary
approvals and No Objection Certificates (NOCs) have been
obtained from relevant authorities, including the
Superintendent of Police, District Disaster Response & Fire
Officer, Revenue Divisional Officer, and the Executive Engineer
of the Southern Power Distribution Company. These approvals
and assessments have taken into account the environmental

impact and safety regulations.

The alle_gations of non-compliance with CPCB guidelines are
bascless, as the petroleum outlet's location adheres to all legal
and environmental requirements. The authorities have
conducted thorough inspections and assessments, and their
approval of the project demonstrates its alignment with

applicable regulations.

The Applicant's concerns about the importance of the Kalikiri
Project for the locai community's livelihood are duly noted. The
livelihoods and well-being of the local population are indeed of
great significance. However, it's important to clarify that the
establishment of the petroleum outlet will not have any

adverse impact on the community or the natural resources, as

alleged. y .SLaj
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Similarly, the allegations that if the new retail outlet has been
fully constructed, the entire lake at Kalikiri Village will be
polluted due to the spillage are all false and baseless and made
with ulterior purposes. The apprehensions expressed by the
Applicant regarding potential pollution and adverse
environmental effects due to the construction and operation of
the new retail outlet are unfounded and based on
misconceptions. It's essential to address these concerns with

accurate information.

Firstly, the construction and operation of the petroleum outlet
have been meticulously planned to prevent spillage and
contamination. The outlet has been designed in accordance
with stringent safety standards and 'regulations set forth by
environmental authorities. Advanced technologies, including
spill containment systems and leak detection mechanisms,
have been integrated to Vensure that any accidental spills are
contained and promptly addressed. Additionally, regular
mainteﬁanee and monitoring will be conducted to prevent any
hairm to the surrounding environment, including the nearby

lake at Kalikiri Village.

Furthermore, the assertion that the entire environment will be
spoiled is not substantiated by any credible evidence. The

outlet's operations will be conducted responsibly and with

(;

2
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utmost care for the environment. Environmental impact
assessments have been conducted, and necessary measures
have been implemented to mitigate any potential negative

effects.

Regarding the concerns about livelihood, it's important to
emphasize that the petroleum outlet's presence does not
inherently jeopardize the livelihoods of the local community.
Similar concerns were raised when the existing petrol bunks
were established in Kalikiri. The existence of other petrol
bunks in the vicinity does not negate the need for a new outlet.
The decision to establish a new retail outlet is made baséd on
comprehensive market analysis and demand assessment
conducted by the concerned authorities. Such assessments
take into account factors such as population growth, vehicular
traffic, and the convenience of fuel access for the local

community.

As submitted, the petroleum outlet has been planned and
executed in full compliance with all environmental and safety
regulations. It has undergone thorough inspections and
assessments by relevant authorities, including the Central
Pollution Control Board (CPCB). These assessments have

ensured that the outlet is situated at a safe distance from

P o
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walter bodies and that all necessary safeguards are in place to

prevent any spillage or contamination.

Therefore, the establishment and operation of the petroleum
outlet will not negatively affect the local community, their
agricultural activities, irrigation needs, drinking water sources,
or fishing activities as alleged. The outlet has been designed to
coexist harmoniously with the existing infrastructure and
natural resources while adhering to the highest environmental

standards.

Further, the concerns raised by the Applicant are unfounded,
as the establishment of the petroleum outlet has been guided
by a commitment to environmental responsibility and safety,
with the well-being of the community at the forefront of all
considerations. The Respondent No.5, as well as the appointed
dealer, Baba Saheb Kamuluri, have taken great care to ensure
that the petroleum outlet's operations do not harm the local
environment or the Kalikiri Project. The necessary
environmental clearances and safety measures have been put
in place to prevent any contamination or pollution of nearby
water bodies. This includes state-of-the-art infrastructure,
spillage prevention mechanisms, and regular inspections to

1 b SE j
maintain safety standards. }< : 5 LC:)O- I-n..,
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It is worth reiterating that both the Respondent No.5 and the
appointed dealer have diligently followed all necessary legal
procedures, adhered to environmental regulations, and
received approvals from relevant authorities to ensure that the
petrdleum outlet operates in compliance with the law. Despite
these efforts, the unwarranted delay has resulted in significant
financial losses, threatening the economic sustainability of the

venture.

It is to be seen that the unwarranted delay in commencing
operations of the petroleﬁm outlet has had significant and far-
reaching financial consequences for all stakeholders involved.
It is crucial to understand the gravity of these losses, which
extend beyond the Respondent No.5 to include the appointed

dealer, Baba Saheb Kamuluri.

First and foremost, it should be noted that the delay has
caused substantial financial losses to the Respondent No.5.
The investments made in establishing the petroleum outlet,
including land acquisition, construction, and the procurement
of necessary equipment, have incurred substantial costs. The
Respondent No.5, as the landowner, has a vested interest in
the outlet's successful operation, and any delay in its

commencement translates into financial losses.

|<03La~)

Page 15 of 23

0‘0‘14%.



37.

38.

39,

Additionally, the appointed dealer, Baba Saheb Kamuluri, has
made significant investments in the dealership. These
investments encompass not only the acquisition of the subject
lands but also the construction of the petroleum outlet's
infrastr_ucture, the procurement of fuel storage tanks, and
other, essential equipment, as well as operational expenses.
The delay in operations directly impacts the dealer's return on
investment and profitability, causing financial hardship and

compromising the viability of the dealership.

Further, a critical aspect that warrants attention is the failure
of the Applicant to implead Baba Saheb Kamuluri, the
appointed dealer for the petroleum outlet, as a party in these
proceedings. This omission has significant implicationé and

represents a valid ground for the application’s dismissal.

As submitted, the said Baba Saheb Kamuluri, as the appointed
dealer, holds a substantial stake in the operation of the
petroleum outlet. His role in the venture is not merely that of a
lessee; rather, he is an integral and indispensable participant
in the entire process. As such, his inclusion as a party to the
proceedings is not only appropriate but necessary to ensure a

fair and comprehensive examination of the issues at hand.

k' S’Lajciru-
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Furthermore, the said Baba Saheb Kamuluri's interests and
rights are directly affected by the claims and allegations made
by the Applicant. The financial investments he has made, the
approvals he has obtained, and the successful establishment
of the petroleum outlet are all matters of paramount concern
to him. By not impleading him in the proceedings, the
Applicant has overlooked a vital perspective in the dispute and

the application deserves to be dismissed on this ground alone.

Moreover, it is important to note that the Applicant has failed
to provide any substantial evidence or concrete proof to
substantiate the claims made in the application. The
application is primarily based on assumptions, apprehensions,

and allegations without factual support.

The absence of concrete evidence raises doubts about the
credibility of the allegations made in the application. In legal
proceedings, claims are typically substantiated with
supporting documents, data, or expert opinions. Without such
evidence, it becomes challenging to establish the validity of the

Applicant's assertions.

In this case, the Respondent has meticulously adhered to all
relevant laws, regulations, and guidelines in the establish'ment

of the petroleum outlet. Comprehensive assessments and

’<,X}r’?é"‘l““‘
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approvals have been obtained from the relevant authorities,
indicating a high level of compliance with environmental and

salety standards.

Given the lack of evidentiary support for the Applicant's
claims, it is reasonable to conclude that the concerns raised
are based on conjecture rather than concrete facts. In a'legal
context, the burden of proof typically rests on the party
making the allegations, and in this instance, the Applicant has

failed to meet that burden.

Therefore, in the absence of substantial evidence, the claims
made by the Applicant in the application should be viewed
with skepticism and may not warrant the intervention or

action sought in the application.

The legal grounds raised by the Applicant concerning the grant
of a No Objection Certificate (NOC) for the establishment of the
new retail petroleum outlet are not substantiated. The
Respondents have meticulously adhered to the Ministry of
Petroleum guidelines and Section 144 of the Petroleum Rules
throughout the establishment process, ensuring strict
compliance with regulatory standards. The absence of any
legal actions, notices, or contrafy findings from regulatory

authorities further affirms that the NOC was rightfully granted

C. Shaf o
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based on the outlet's adherence to the stipulated regulations,

refuting the Applicant's claim of a violation.

The assertion that the Respondent No.5's activities violate the
Water (Prevention and Control of Pollution) Act and the
Environment Protection Act lacks merit. All necessary
permissions and assessments were diligently obtained,
ensuring strict adherence to environmental regulations. The
outlet's construction and operations have undergone thorough
scrutiny by relevant authorities, ensuring compliance with the
Acts mentioned. Absence of any legal actions or citations of
non-compliance further substantiate the lawful adherence to

environmental statutes, refuting the Applicant's claim of

- violation.

In conclusion, the Respondent No.5 and all other parties
involved have meticulously followed legal protocols and
obtained requisite permissions in establishing the petroleum
outlet. There is a complete absence of substantial evidence or
legal grounds to substantiate the Applicant's claims of
violations under various Acts and regulations. The Applicant's
failure to include the appointed dealer, Baba Saheb Kamuluri,
as a party and the lack of any interim orders from the Andhra
High Court further underscore the lack of merit in the

application. Considering the meticulous compliance with all
Lt
l( 2 Sl’\&qu\l—/\
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legal requirements and the absence of any substantiated
claims, it is imperative that this Hon'ble Tribunal dismisses
the application with heavy costs, upholding the law and justice

in this matter.

49. In light of the above, it ié respectfully prayed that this Hon'ble
Tribunal may be pleased to dismiss the application in its
entirety, considering the lack of merit, the failure to secure
interim orders from the High Court, and the unwarranted
_economic losses caused by the delay. Moreover, heavy costs
should be imposed on the applicant for the abuse of legal
processes. The Hon'ble Tribunal is also requested to grant
such other relief as it deems fit and just in the circumstances

of the case.

It is therefore prayed that this Honourable Court may be pleased to

dismiss the above application with costs and thus render justice'.

Dated at Chennai on this the 15t day of October 2023

5 e
e

Counsel for Respondent No.5 Respondent No.5
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VERIFICATION

I, K.Shahjahan, S/o0.K.Khadar Saheb, the Respondent No.5 herein do
hereby verify and declare that what are stated above are true to the

best of my knowledge, belief and intention.

Verified at Chennai on this the 15t day of October 2023
o

Respondent No.5
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PROCEEDING OF THE TAHSILDAR, KALIKIRI MANDAL
PRESENT: Smt.K.RAMANI, BSc.,

ROC:- A /60 /2022 Dated:- 21 - 05 -2022

Sub:- ROR Subdivisions (Patta sub division) — Annamayya District —Kalikiri Mandal , Kalikiri
Village Sy.No. 342 - Sub-division records tentatively Sanctioned- Proceedings-Issued-reg

Ref:- 1.Application of Sri.K.Shajahan S/o Sri K.Khadar Saheb, Kalikiri Village Of Kalikiri

Mandal,

2. Report of the Mandal Dy.Surveyor, Kalikiri. Dt:- 18 / 05 /2022

e e e e e e

The applicants Sri.K.Shajahan, Kalikiri Village, Kalikiri Mandal has applied for sub —
division in sy.no:- 342 of Kalikiri village, kalikiri mandal. The Mandal Dy.Surveyor, Kalikiri has
surveyed and Sub divided the above sy.no. the report given by the Mandal Dy.Surveyor is as
follows.

Before Sub-division

S’ﬂgéy Surt])(;div g;;gt Name of the pattadars Remarks
342 0 0.51 1.8ri.K.Shajahan S/o Sri.K.Khadar Saheb
2.5ri.G.Dhastagiri S/o Sri.G.Peerusaheb
After Sub-division
Survey | Sub-div Total Name of the pattadar Remarks
No. no Extent
342 1 0.34 Sri.K.Shajahan S/o Sri.K.Khadar Saheb
2 017 | Sri.G.Dhastagiri S/o Sri.G.Peerusaheb
Total 0.51

Sanction is here by accorded for the above Sub-divisions in Survey no:- 342 of Kalikiri village ,
in Kalikiri Mandal.

TAH%

%‘@) KALIKIRI MANDAL
Copy to Deputy Inspector of Survey, Sub Collector Office, Madanapailli.

Copy to Parties:
Copy to 8A File



Village No. : 115 -3
WIRICT: CHITTOOR , Village Name :  KALIKIRI \___
ANDAL @ KALIKIRI FIELD NO. 342 Area: 0.51 Acres Hec 0.21.0 Ares

Sy.no - 342 - 0-‘%’1_‘ “1 20140 -034 - PATTASUB

BN\ gz 2 - 2N 5 ean2 2R - A1

Total - 0.21.0 -0.51

343

TENTATIVEL NCTIONED L}
SCRUTINISED

TAHSI /LA:{ Wb} (g%
DY. INSPECTOR OF SURVEY

KALIKIR! MANDAL
SUB-COLLECTOR'S OFFICE
MADANAPALLI

——

SCALE : 2CM : 1 Chaln of 20 Meters My
MANDAL DY, SURVF?\"}J

KALIKIRI




SURVEY Extent
2 New according Adjusted Extent Pragodad
Sub-Division| Extent Sub-Division |Area square of Land
Number Number paper HA AC
0.51 *

342 0.21.0 1 0.14.0 0.14.0 10.34 PATTA-SUB

2 0.07.0 0.07.0 0.17

Totai 0.21.0 0.51

CERTIFICATE

1. Certified that this is a true copy of the Village F.M.B and plotted
in Metric System by me

2. Certified that the new Sub-division have been durably demarcated
and Measured by me

3. Certified the there is no survey error as per ¢so0.75 and found correct.

"
MANDAL DEPUWW

KALIKIRI
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E RETAI ﬁ&moNAL mma 16-15:986.2, 2nd Ffoor.MRvEE House, Child
diram, NELLORE - 524 003. AP PH : 0861-2358222, CIN No. L23201
+ heep://hindustanpetraleum.com Follow us at httpi/ftwiteercomfhpel. beep @ i}www

Annexure ~ G2

Ref: NRRO/RET/NBR/PC/22-23/197 Date: 28/05/2022.
To

Shri. BABA SAHEB KAMULURI
S$/o. Shri. KHADAR SAHEB
DNO.3-64 KALIKIRI,

MOSQUE STREET, KALIKIRI,
CHITTOOR DISTRICT - 517234,
ANDHRA PRADESH.

{M): 6302143090.

SUB: PROPOSED MS/HSD RETAIL OUTLET DEALERSHIP AT LOCATION: WITHIN KAHKIRI-Z

TOWN LIMITS ON NH71, DISTRICT CHITTOOR, STATE ANDHRA PRADESH, CATEGORY:
IROBCH . X oy

Dear Sir,

We refer to our advertisement dated 25/11/2018 and your application form No '15449563912305"

for the award of MS/HSD Retail Outlet dealership at the above location,

Please be informed that by this Letter of Intent, we propose to offer you a Retail outlet deaiershi;z_

of M/s Hindustan Petroleum Corporation Limited at the above location on the following terms &

conditions:-

1. You have offered a suitable piece of land admeasuring 35 mtrs approx. (frontage) X 35_

mtrs (depth) at survey no. 342, as indicated by you in the application for the development

the date of this letter failing which this offer is liable to be withdrawn. (For Group 1)

Far making the land available as required above, you will ensure that the land amngg.
'py is glther reglstered in your name or it shquld be leased to ynu fqr nimuy

of the subject Retail Outlet. You have to make available this land within 2 months frﬂm--

Gf\(\ﬁ-ﬂf\ll I‘\'I'! MannaCAanininnn



lntent wilt be withdrawn withcut any further notlce

4 You w:ll promde at the retail outlet infrastructural facmties like
Show room, Store, Toilet, Generator, Compressor, with room, eiectrlca _ c
the sales building, Yard lighting, water connection / bore well an
mentioned in the Brochure and after obtaining necessary clearanceslapp :
as applicable in each case.

5. In addition, you will also provide ‘the following basic facilities at your cof
QOutlet premises:- S

a. Clean drinking water.

b. Free Air.

¢. Clean toilet.

d. Telephone.

e. First aid kit with valid medicines.

f. Adequate illumination.

g. PUC facilities, wherever it is mandatory.

Other facilities as may be specified by the Corporation from time to time.

also be required to be developed by you.

7. M/s Hindustan Petroleum Corporation Limited will provide storage tank an
other faC!litleS considered necessary at the Retail Outlets.

' For the facilities that may be provided by the Corporation as aforesa
required to pay license fee as may be decided by the Corporation and ap
om me to time. At present, the llcanse fee (fncl GST:recoverabl

Canmannd livr M amaCananne
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. You shal at induct any par’cner(s) in case of indi v;duai (s) nor make any cha
constitution of the partners as existing at the time of application without approval
umpany, except your spouse as per terms and conditions of the oMC (Name} i

12, 1t will always be a basic condition for the award of MS / HSD retail outlet 6eafersht;‘#th&?
you shall be paying attention towards day to day working of the dealership by perscﬁaiiy
managing the affairs of the dealership you'will give us a written undertaking to this effect
and shall not assign or part with the same to any other person (s). You will not be eligible
for taking up any employment. If you are already employed you will have to resign fr
the employment and produce the letter of acceptance of resignation by the emplover’

before the issuance of Letter of Appointment by the Oil Company.

13. You will deposit with us a Demand Draft for Rs 4,00,000/- drawn on any scheduled bank
in favour of M/s Hindustan Petroleurn Corporation Limited payable at Nellore towards
Security Deposit ( after setting of the Initial Security Deposit amount ) at the time of
issuance of appointment letter after compliance of all the requirements of LOL Kindly
note that the Security deposit will not carry any interest and is refundable at the time of
expiry of agreement between you and the Corporation. However, if such expiry of
agreement is consequent to proven adulteration/malpractice at the dealership, this
amount will be forfeited. Moreover, this Corporation reserves its right to adjust thisf.

amount towards any dues to it.

14. You will also remit an amount of Rs. 15,00,000/- towards Non-refundable thed.fea;tgf
way of a Demand Draft for Rs 15,00,000/- drawn on any scheduled bank in favour of M/s .
Hindustan Petroleum Corporation Limited payable at Nellore within 15 days of mg{m_;

of NOC.

15, You will be notified by the corporation, in writing, after the facilities mentioned above are
~ made available and are ready for commissioning the dealership, Immediately on re
of the above notice from the corporation, you shall obtain each and eve
sary | for operating your dealership as may be required under any central i st
Icipal or local authorities for the time being in force. :

Chnsnnnd lier ManaQAannnae

e ki



selection lines) receive ar
" site R( dealership or LPG. utorsh _
company either in your individual capacity or in partne

b In case you or any of your family member gets inducted as partner or pro
“site RO dealership or LPG distributorship of our company or ‘a‘n_y:ﬂ_ e
company. ! : -

application.

In case you are found to be convicted
turpitude.

for any criminal / economic offence. oral !

e. In the event of death if you are an individual/partner,

19. In case you are not able to provide the land / develop facilities within the spe
or fail to fulfill the terms & conditions of LOI, then LOl can be withdrawn. In su
Initial Security Deposit (1SD) would be forfeited.

The Initial Security Deposit (ISD) would also be forfeited if you are una yle to submit the
total bidding amount within the stipulated time or withdraw for any reason, y |

selection would be treated as cancelled and LOI withdrawn.

:T'he LO! would also be withdrawn and selection cancelled, if you E’i'r"_ei-tiz able G |
~ Non-refundable fixed fee within the stipulated time. In such situations | | |
~ Deposit (ISD) would be forfeited. : |

ot sell/lease/m

C Ansaen t\r‘ l\vr MNasanQ Anesrn e



1ot be more than 10 % of-th'eiih'én preva

tter of intent and is not to be construed as a “firm offe

on your complying with the term
f appointment letter along with

his letter is merely a le
d alership to you. The dealership will be allotted to you
and conditions spelt out herein above by issuance o
signing of our standard dealership agreement between you and us.

e for cancellation in the event of adverse decisionf{n_the B

proceedings  (Please  specify the proceeding) pending against  the
dealership/distributorship held by you/member(s) of your family unit (as defined in the
Dealership Selection Guidelines) under critical/major irregularities for violation of

Marketing Discipline Guidelines/Dealership Agreement, Control Orders or ESMA. You will .
not be entitled for any claim, damages, etc. in case of cancellation of allotment in suchan
eventuality. (This clause is applicable for those dealerships/distributorships against whom

proceedings are pending as confirmed in the application)

23. This allotment would be liabl

: Sh_ould you require any further details / guidelines, please get in touch with our office at the
address mentioned below: -

M/s Hindustan Petroleum Corporation Limited
Nellore Regional Office

#16-15-986-2, 2™ Floor, AARVEE House
Children’s Park Main Road

Near Krishna Mandiram

Nellore — 524 003 (AP)

C‘r\ﬂv\ﬂ ~d Taxr r‘nmonnv\ﬂl\ﬁ



Very truly yours, i
For M/s Hindustan Petroleum Carpqmﬁﬁﬁg |

A RS e C‘l..gy
N BHASKARA REDDY

DEPUTY GENERAL MANAGER &
DULY CONSTITUTED ATTORNE

Qansminnd lavrs MamaQ ansnnae
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Sub Collector’s Office, s

Madanapalle.

R

D.Dis. A3/1800/2022, Iyt: 13.10.2022.

ANNEXURE-C
(SEE RULE-7)
PROCEEDINGS OF THE COMPETENT AUTHORITY AND REVENUE DIVISIONAL
OFIFICER,
MADANAPALLE
PRESENT: SRI.MLS.MURAII.

Sub: - Andhra Pradesh Agricultural Land (Conversion for Non-Agricultural Purpose) Act- 2006-
Madanapalle Division- Kalikiri Mandal- Kalikiri Village — Sri.K.Shajahan s/o K.Khadar saheb
— Conversion of Agricultural land with an extent of Ac.0.34 cents in Sy.No.342/1, for Non-
Agricultural purpose-Orders Issued-Regarding.
Ref: 1. Andhra Pradesh Agrl.Land (Conversion for Non-Agrl. Purpose) Act-2006.
2. G.O. M.S No 227 Revenue (DA &LR) Dept. Dated 26.08.2021 & Ordinance No.07, dt:

29.07.2021 of A.P. Land Conversion Act-2000.
3. Application Sri. K.Shajahan s/o K.Khadar saheb, r/o Kalikiri Village & Mandal.
4, Roc.A/91/2022, dt:  .09.2022. of the Tahsildar, Kalilkiri.

ORDER: -

In the reference 3™ cited, one Sri. KK.Shajahan s/o K.Khadar saheb, /o Kalikiri Village & Mandal
has applied for conversion of Agricultural land into Non-Agricultural purpose for an extent of Ac.0.34
cents in Sy.No. 342/1 of kalikiri Village & Mandal.

In the reference 4" cited, the Tahsildar, kalikiri has submitted that he has inspected the proposed
land for conversion and submitted proposals for conversion of Agricultural land into Non-Agricultural
purpose for an extent of Ac.0.34 cents in Sy.No.342/1 of kalikiri Village & Mandal. As per the Revenue
records, the classification of the proposed land for conversion is Govt Dry. The individual has to pay an
amount of Rs.27166/- towards conversion charges for an extent of Ac.0.34 cents. @ 5% on the Basic
Value as per the certification of Market Value. And he has paid an amount of Rs.27166/- vide Challan

No.61050888862022, dt: 07.05.2022, through online Payment.

The details of land Survey No. wise classification and Basic value and realistic value per Acre as

follows.
* G.0. M.S No
Basic Value as Basic 227 Revenue Wieass
sl Cals Ext per Market Vf:l‘ue of (DA &LR) a
N | Sv.No of t‘ic‘l ent | Value given t]:e st Dept. Dated | DoeN | ‘3li Challan No. &
; st ol I+ by Sub- : 26.08.2021, 5% 0. PL Date.
H oo | e Registrar, " “l_:;lfl_ sl of basic value czlx\;xon
Kalikiri PUrcehased | ,¢ the total land o
for Rs.
Ac, 2]01177{ NLCR
1 342/1 of Govt | 0.34 1598000/~ 543320/- 27166/- 1583} 01220 | 61050888862022
Kalikiri Dry | Cent 02527 | ,dt: 07.05.2022
4 2018
Village s 90.

The Tahsildar, Kalikiri reported that, as per the old 10(1) the land in Sy.no.342 with an extent of
Ac:0.54 cents classified as Govt.Dry of Kalikiri village and stands in the name of Sri.Palagiri Alam Sab
& Sri.Pedda IKhaddar Sab.

Further reported that the family members of both the 10(1) Pattadars have undergone oral family

partition and then Sri.Mohammad ali has sold an extant of Ac.0.07 Y% acres to Smt.Noorjahan vide

TR Q.



doc.no.259/2007 dt: 26.03.2007. as the same Sri.P.Mohammad Basha has sold away an extent of 0.17
cents to Smt.Noorjahan vide doc.no.245/2007 dt:22.03.2007. Then Sri.A.Alj Ahamad has sold away his
share  of 0.05 cents to  Sri.Habibulla vide doc.no.459/2013 dt:30.03.2013  and finally
Smt.VempalleFathima has sold away her share to Smt.A. Hajiraabee with an extant of 0.05 cents. Then all
the three of them have sold away their rights in land in Sy.n0.342 with an extent of 0.34 cents to
Smt.K.Jareena & Sri. K.Sha_jahanjointlly. i.e., both the shareholders will have rights to an extant of 0.17

cents each.Then Smt.Jareena has sold her share to Sri.K.Shajahan vide doc.no. 1583/2018. Hence on the

total share of 0.34 cents rights acquired by the applicant.

The details of the transaction as shown below.

S.no | Name of the | Name of the Nature Syn | Ext Doc Ho&Date
Executant Claimant of 0
docume
nt
Mohammad Ali | Noorjahan Sale 342 0.07 ¥ 259/2007
(Legal heir of 10(1) dt:26.03.2007
Pattadar)
0.17 [ 24572007,

dt:22.03.2007

459/2013
dt:30.03.2013

AAll Ahammad | B.Habbebulla Rale 342 | 0.05
(Legal heir of 10(1)

Pattadar)

P.Mohammad Basha Noorjahan Sale 342 0.17
(Legal heir of 10(1)
Pattadar)

Vempalle Fathimaa | A Hajiraa Bee Sale 342 0.05 460/2013

(Legal heir of 10(1) dt:30.03.2013

Pattadar)

Noorjahan . K.Shajahan Sale 342 0.17 117/2017 o

Habecebulla ) (Applicant) dt:13.02.2017

Hajiraa bee

Noorjahan K. Jareena Sale 342 0.17 117/2017

Habeebulla dt:13.02.2017

Hajiraa bee

K.Jareena K.Shajahan Sale 342 0.17 1583/2018
{Applicant) d¢:12.12.2018

dar saheb was in possession and

Further reported that the applicant Sri. K.Shajahan s/o Kha

enjoyment of the Subject lands and also issued 1B vide Khata No.1192. And the as per Roc.A/60/2022,

Dt: 21.05.2022 of Tahsildar Kalikiri the land in Sy.No.342 Ext: Ac.0.51 cents was Sub-divided into

Sy.N0.342/1 Ext:0.34 cents,Sy.No.342/2 Ext:0.17 cents
applicant got land with an extent of Ac.0.34 cents in Sy.No 342/1 of Kalikiri

> and it is also scrutinized by the DIOS,

Madanapallc and the
village of Kalikiri Mandal and Pattadar Pass books issued to the applicant vide Khatha No 1192

and the said land is under enjoyment of the applicant.
The Boundaries of the proposed lands is follows.

East: Land of Dhasthigiri.

West: Government land.

South: Road.

North: Government Land.
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Further reported that there are no disputes over the title and enjoyment of the proposed land. No
power grid lines, Electricity lines are passing over the proposed land.

Hence, it is hereby ordered for conversion of Agricultural lands into Non-Agricultural purpose on
the following terms and conditions into the applicant in respect of the land in Sy.No.342/1 with an extent
of Ac.0.34 cents of kalikiri Village and Mandal.

I.  The permission is issued on the request of the applicants and he is solely responsible for the

contents made in the application.
2. The grant of permission cannot be construed that the contents of the application are ratified or

confirmed by the authorities under the Act.

3. The permission confirms that the conversion fee has been paid under the Act in respect of
above Agricultural lands for the limited purpose of conversion to Non-Agricultural purpose.

4. It does not confer any right title or ownership to the applicant over the above agricultural
lands.

5. This permission does not preclude or restrict any authority or authorities or any person
persons of any individual or individuals or others, collectively or severally, for initiating any
action of proceedings under any law for the time being in force.

6. The conversion fee paid will not be returned or adjusted otherwise under any circumstances.

7. The authorities are not responsible for any incidental or consequential due to or arising out of
such permission granted on any false declaration, claim or deposition made by the applicant.

8. The authorities reserve the right to cancel the permission if it is found that, the permission is

obtained by fraud, misrepresentation of by mistake of fact.

Competent Authpg
Revenue Divisional Officer,
Madanapalle.

To P

Sri. K.Shajahan s/o K.Khadar Besha, r/o Kalikiri Village & Mandal.
Copy to the Tahsildar, Kalikiri, wﬁlﬁ""a direction to make necessary changes in the Village accounts

__concerned.
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GOVERNAMENT OF ANDHRA PRADESH
STATE DISASTER RESPONSE & FIRE SERVICE DEPARTMENT

From: To
District Disaster Response & Fire Officer, The Collector 8 District Magistrate,
Annamayya District., Annamaya District.

Re.No.478 2022, Dated.29-10-2022

Respected Sir,
Sub:- A.P. State Disaster Response and Fire Services Department-Southern
Region, Annamayya District -Petroleum Act and Rules-Issuance of
Provisional No Objection Certificate to the proposed petroleum New retail
outlet on Pileru to Madanapalle road Storage of Class A 16 KL of MS
and 35 KL of HSD in Sy.No.342 of Kalikiri Village & Mandal,
Annamayya District ~Regarding.

Ref:- 1. Rc No: REV02-MSOMG/120/2022-JA(C1)-ANM CO ,Dt.25-10-2022
of District Collector & Magistrate, Annamayya .
2. G.0.Ms.No.120, HOME (PRISONS & FIRE) DEPARTMENT, Dt.25-10-
2021 and G.0.Ms.No.90, Home (Prisons & Fire Services) Department,
Dt.13-08-2021.
@axe

It is to inform that, the Senior manager Hindusthan Petroleum
Corporation Limited ,Nellore retail Regional Office , D.No.16-15-986-2,2n Floor ,
AARVEE House , Chillderen’s Park Main Road,Near Krishna Mandiram,Nellore has
requested for Provisional No Objection Certificate to the proposed petroleum New retail
outlet on Pileru to Madanapalle road Storage of Class A 16 KL of MS and 35 KL of
HSD in Sy.No.342 of Kalikiri Village & Mandal, Annamayya District.

2) 1 submit that, I have inspected the proposed site New retaile outlet on Pileru
to Madanapalle road Storage of Class A 16 KL of MS and 35 KL of HSD in Sy.No.342,
of Kalikiri Village & Mandal, Annamayya District on 26-10-2022. | recommend to issue
of Provisional No Objection Certificate for proposed petroleum New retail outlet on Pileru
to Madanapalle road Storage of Class A 16 KL of MS and 35 KL of HSD in Sy.No0.342 of
Kalikiri Village & Mandal, Annamayya District .

LAYOUT & FACILITIES |

L 3.1} General
i. A compound wall with sufficient height should be provided around the premises
except at front side,

ii. The storage should be easily approachable to fire appliances.

iii.  No Electrical High tension lines should be passed through the compound.

iv. The space chosen for a petroleum retail outlet shall be sufficiently spacious to
allow it to be designed to minimize the risk from the petroleum fuels to any person
likely to be at or near the retail station.

v. The layout should ensure unobstructed movement of all vehicles together with
adequate provision for entry and exit of Tank trucks.

vi.  Location of the facilities, equipment, entrance, exit & paving shall be arranged in a
such manner to avoid the risk of any collision amongst the motor vehicles.

vii.  There should be unobstructed view of the operating and dispensing areas from the

salesroom.
viii.  Access for mobile firefighting equipment to all the Retail Outlet facilities shall be
ensured. ,b”'
\’&-"
/_{q\\g\ Contd....2p.
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3.2)

ii.

i,

3.3)

3.4)

3.5)

3.6)

Qe
The location of tanks, filling and vent pipes, dispensing equipment and road
tanker decanting area as well as on site buildings shall be designed to provide for
satisfactory means of escape for persons in the event of fire or other incident.

Storage Tanks

Petroleum shall be stored only in underground tanks in single / double walled
[membrane] and its installation shall be outside any building.

These shall be placed in an earthen or masonry or concrete pit and shall be
packed with sand/earth/gravel without leaving any space between the tank and
concrete/masonry-wall. Alternatively, tank shall be installed in earth pit in a
manner that no part of the tank is less than 1.5 metre from any point of the
marked boundary.

No part of the space over the buried tanks shall be used for any purpose other
than installing equipment specifically meant for the withdrawal/monitoring of
contents of the tank.

Material of construction

Following materials shall be used for underground storage tanks.

Steel tanks: Carbon steel as per IS: 2062 or equivalent

Design Code IS: 10987: 1992 for petroleum products or equivalent

GRP Tank: ASTM D4021, conforming to UL 1316 or equivalent,

Tank Installation
i. The underground tanks shall be either installed in the dedicated tank farm
area “Away from Driveway (Remote Tank Farm)” or under the driveway with
an appropriate reinforced concrete slab above the tank (“Under Driveway”).
ii. All tanks shall be pneumatic or hydro tested as per the design code or
operating pressure, whichever is higher, before boxing up of the tanks.
iii.  Steel tanks shall be suitably protected against corrosion.

iv.  Design shall provide adequate protection against buoyancy for the Tanks
installed.

Tanks installed under driveway

i. Underground tanks shall be installed under concrete slab or alternate
pavement material. Design consideration shall take care of loading either
through masonry pit walls or back fill material and burying depth of tanks.

ii. Man way covers (metallic / GRP) shall be designed for the intended vehicle
load and to prevent water ingress during rain and also ensure safety of tank
fittings.

iii.  RCC slab for the tank pit to be designed for the intended vehicle load.

Tanks installed away from driveway

i. Underground tanks preferably to be installed in a masonry pit to ensure
product retention within the pit in the event of any leakage or overflow.

ii. Installation of GRP / FRP tanks shall follow the manufacturer's
recommendation.

iii. Man ways sump shall be covered adequately in order to avoid ingress of rain
water and also to ensure safety of tank fittings.

::‘i\q\"" Contd....3p.

N
ict Disaster Rospome and Fire Office:,
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3.7) Fill points

3.8)

1.

ii.

iv.

vi.
vii.
viii.
iX.

The fill points for the tank/tanks, whether off set or direct fill shall be

located in such a manner so that any spillage of petroleum and its
subsequent ignition does not pose any immediate threat to members of the

public or fore court or delivery staff.

Fill points shall be located in the open air such that any flammable
concentrations of vapours resulting from normal filling operations or spillage

does not reach potentially ignition sources, or accumulates in either

building or outdoor locations so as to pose a danger.

The fill points shall maintain a minimum safety distance of 3 mtrs. all
round including property boundary or any other structure where a source
of ignition is likely to be present. This distance of 3 m may be reduced if a
fire — resistant wall is constructed, e.g. of brick or concrete, which is at
least 2 m high and extends sideway or parallel to the boundary. If the wall
is a part of a building which houses a sensitive population, such as a
school, hospital or residential dwelling, this distance should be increased to
12 m.

Fill pipe shall be carried down nearly to the bottom of the tank to prevent

fire hazard due to generation of static charge arising out of free fall of

product.

Proper identification of fill points for various types of fuels shall be provided

to avoid wrong decantation.

An “earthing bus” shall be provided in the close vicinity of fill points.

Hose connections shall be properly tightened using screwed / cam lock

couplings.

Fill pipe caps shall be made of softer material like brass or aluminum.

Fill cap shall have a proper locking system and key shall be kept under the

custody of the authorized person.

Fill points shall be so located that the tank lorry when under decantation is

in drive out position.

Vent pipes

ii.
1i.

iv.

Each tank shall be provided with independent vent pipe(s) of adequate
capacity unless vapour recovery system is installed.

Vent point shall never be located under any shade /cover.

Open ended vent pipes shall extend to a height greater than the maximum
liquid level of a road tanker likely to deliver petroleum to the underground
tanks and shall not be less than 4 mtrs. In case of venting above the
canopy, the vent pipes shall be terminated 1.5 mtrs above it.

The vent pipe opening shall also observe minimum 4 mitr., clearance in the
horizontal plane from all structures.

&
%ﬁ‘\' Contd....4p.

District Disaster Response and Fire Office:,
W. | h__Alunmma District.
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4) Electrical Power Distribution System
The following elements / components shall be considered in designing the
Electrical Power Distribution system in a Retail Outlet.
Total electrical load for the entire Retail Outlet
Availability, Suitability & Reliability of the State Electricity Board (SEB) grid.
Fault (KA) rating of the SEB Feeder
Load to be fed from back-up DG power
Load which need stabilized and/or Unmterrupted Power Supply (UPS) supply to
function smoothiy
» Rated load of the connected & future equipment
) Earthling System
The earthling system shall be designed as per IS 3043 and following procedures
shall be followed:-

i.  All metallic structure, pipe fittings and enclosures of electrical equipments shall

be connected to earth.

ii. Equipment rated up to 230 V, 1-phase supply, the enclosure shall be grounded at
least one point.

iii. Equipment rated above 400 V, 3-phase supply, the enclosure shall be grounded at
least at two separate points.

iv.  Two nos. earth pits shall be provided for each of transformer / DG set neutral
earthing, equipment earthing.

YV VYV VY¥Y

4.1

5) FIRE SAFETY EQUIPMENT
i. Each dispensing unit shall be covered by at least 2 nos. ISI marked 10 kg DCP
Fire Extinguishers placed at a safe location within 3m radius.

ii. 02 Nos. 9 liters Foam Extinguishers should be provided.

iii, Minimum 1 no. 4.5 kg CO2 fire extinguisher conforming to IS :2878 shall be
available in each electrical meter room.

iv.  Minimum 4 nos. sand buckets filled with dry sand should be available at the
premises.

v. 5,000 liters water storage tank capacity accessible to Fire vehicle with 450 LPM
fire pump along with hose box.

vi.  All employees working in the premises must be conversant with the safe handling
of petroleum products and first hand knowledge of the firefighting & emergency
handling.

vii.  Insulated pliers, screw driver, non-sparking toois, flameproof torch shall be
available in the premises.

viii.  All periodic tests shall be carried out by competent / authorised persons, as
applicable and records shall be maintained.

ix.  Fire extinguishers are to be periodically tested and maintained as per OISD- STD-

142,
/ﬁ@

¥
o Response and Fire Officer, Contd....5p.
Rayachotl, Annamayva Digtri~*
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6) EMERGENCY PLAN AND PROCEDURE

i.  Each Retail Outlet shall be provided with at least 2 points for emergency
shutdown.
ii. The Operating Company having control over the Retail Outlet shall draw an
operational emergency plan keeping in view the following:
a) Major failure of fittings resulting in spillage.
b) Accidents or other emergencies, which can affect the Retail outlet.
¢) Electrical Emergencies.
d) Civil emergencies.
e) Any other risk arising from the existence or operation of the Retail Outlet.
The above emergency plan shall be disseminated amongst all personnel involved
and ensured that they understand their roles and responsibilities in the event of an
emergency.

i.  The in-charge of the Retail Outlet shall maintain close liaison with Fire

Service, Police, District Authorities and marketing company.

ii. Important telephone numbers for emergency use shall be displayed
prominently in the Retail Outlet.

_iii.  Means of communication shall be always at the disposal of the In charge of
: the Retail Outlet.

iv.  Emergency Action Plan should be tested with mock drill at least once a year.

v.  First Aid Kit shall contain items to handle possible emergencies as per State
Factories Rules.

vi.  Shock treatment chart written in bilingual & local languages. RO attendants
shall be given training on how to treat an electrocuted person before help
from a doctor is available.

7) TRAINING
The objective of training is to provide good understanding of all the facets of
operations at the Retail Outlet. Training shall ensure that the jobs are performed in
accordance with the laid down procedures and practices.
i.  Each oil company shall develop training module of their own which should inciude
inter-alia of the following :
a) Hazardous characteristics of product handled.
b) Familiarisation with operational procedures & practices.
¢) Hands on experience on operation of equipment.
d) Knowledge of emergency and manual shut down systems
e) Immediate and effective isolation of any spill
f) Safety features and accident prevention.
g) Fire fighting facilities, its upkeep and operation.
h) Evacuation and safe egress of the vehicles in an emergency.
i) Housekeeping
j) Decantation
k) First aid
1) Dos & Don'’ts
m) Emergency plan./drills Additionally, people shall be trained for specific job /
activity,
ii.  Proper records for the training and refresher courses shall be maintained.

/ Contd....6p.
Q v
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8) The applicant has remitted fire precautionary fee an amount of Rs.1,000/- vide Chalian
No.60121152712022, Dt.26-10-2022 at District-Treasury, Rayachoti for Provisional No
Objection Certificate.

9) The Management/applicant should not occupy the premises without obtaining No
Objection Certificate for Occupancy from this Department. If any deviation in this regard,
action will be initiated as per the A.P. Fire Service Act, 1999 & Fire and Emergency
operations and levy of fee rules-2006.

Yours faithfully,

3 G ool
e:_f__%;[ tolbd—

[P.ANIL KUMAR],
District Disaster Response
& Fire Officer,

Annamayya Diltriatg

10122,
Copy submitted to the Director General, State Disaster Response and Fire Services,
Vijayawada, Andhra Pradesh for favor of kind information,

Copy submitted to the Regional Fire Officer, Southern Region, A.P. Vijayawada for

favor of kind information,

/Cgp; submitted to the Senior manager Hindusthan Petroleum Corporation Limited ,
Nellore , retaii Regional Office , D.No.16-15-986-2,27¢ Ficor , AARVEE House ,
Chillderen’s Park Main Road,Near Krishna Mandiram,Nellore, °

Copy submitted to the Station Fire officer, Pileru.
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REVENUE DEPARTMENT
<
Y rrom To
Smt.J.Bhagya Iatha. M.A. The Revenue Divisional Officer,
Tahsildar, Madanapalle.
eI C g
TR O D

-,?“f'
SSi/Madam,

Roc.B/ 162/ 2022, dt. ©5711.2022

X,

At & Rules - Annamayya district - Madanapalle Division Kalikiri Mandal -
fanager, Hindustan petroleum corporation Limited, Nellore Retail Regional
No.16-15-986-2, 2ud Floor, AARVEL House, Children's park Main Road,
Zlishna Mandiram, Nellore- Request for grant of NOC for proposed Petroleum
roducts new retail outlet on Piler to Madanapalle road of storage of Class A 16,000 Ltrs
of MS & Class B 35,000 Ltrs of HSD in Sy. No 342, of Kalikiri village, and Mandal -

Report Called for - Report - Submitted Reg.
}’\/ Ref: 1. District Collector, Annamayya letter file No. Roc REV02 MSOMG/120/2022-JA(C1)-

ANM CO dt.25.10.2022.

7 Revenue Divisional Officer,Madanapalle Roc. A3/2435/2022 dated 01.11.2022.

4. Report of Village Revenue Officer,Kalikiri village, Kalikiri Mandal.

-00o0-

[ invite your attention to the references cited and submit that in the reference 1% cited The
District Collector, Annamayya has called for report on the application of the senior manager,
Hindustan petroleum corporation Limited, Nellore Retail Regional Office, D.No. 16-15-986-2,
7nd Floor, AARVEE House, Children's park Main Road, Near Krishna Mandiram, Nellore.

Requesting for grant of NOC for proposed Petroleum Products new retail outlet on Piler to

Madanapalle road of storage of Class A 16,000 Ltrs of MS & Class B 35,000 Ltrs of HSD in

Sy.No.342, of Kalikiri village, and Mandal.
The application is enquired Village Revenue Officer concerned and the enquiry reveals

the following facts.
1. The land in Sy.No.342 Extent A.0.51 Cents is classified as Govt-Dry as per the A-

Register of Kalikiri village.

2. As per the available old 10(1) the land in Sy.No.342-1 with an extent of 0.51 acres,
stands in the name of Sri Palagiri Alam Saheb & Sri Palagiri Pedda Khadar Saheb vide
Khata No.322 of Kalikiri Village in Kalikiri Mandal

3. The one Sri K.Shajahan S/o K.Khadar Saheb and Smt. K.Jareena W/o K.Shjahan jointly
has purchased the land in Sy.No.342 for an Extent A.0.34 Cents from the legal heirs of
the 10(1) pattadars and further Smt,K.Jarcena has sold her ¥ share(i.e.0.17 Cents) to Sri
K.Shajahan S/o K.Khadar Saheb.

4. Hence Sri K.Shajahan S/o K.Khadar Saheb acquired total share of 0.34 Cents right in
Sy.No. 342 of Kalikiri village.

e



Iis further submitted that K.Shajahan S/o K.Khadar <
oxtent of 034 Cents in Sy.No. 342/1 and w;
Kalikivi village.

6. 1t is fucther submitted that the Tand in Sy.No.342 fixient AE1Cents: was-sib i
into Sy:No.342/1 Tistent A.0.34 Cents and Sy.No.34272 Extent A.0.17 Cents as per
RA/S/1432 dated 27.05,2022, | |

theb was in possession for an
1S 1B in hig name vide Khatha No, 1192 of 7=

. £y Y Al )\ . ¥ . 3 4 7 i .‘ :
7. 1t is submitted that the proposed Petroleum Products new retail outlet  falls in -~ *

Sy.No.342/1 Extent A0.34 Cents which is owned by K.Shajahan S/o K:Kha'dar; e
The Adangal and ROR- 1B is enclosed herewith, o iy

It is turther submitted that during the inspection it is noticed that proposed outlet the land

S
is free from disputes and encroachments and the boundaries of land is as follows..” .- -
East :Land of Dhasthagiri West  : Government Land
North : Government Land South : Road.

9. The proposed outlet is having 0.34 Cents extent in Sy.No.342. which is sufficient for
storage of Class A 16,000 Ltrs of MS & Class B 35,000 Ltrs of HSD.

10. It is further submitted that there is no objection from anyone regarding grant of NOC for
proposed Petroleum Products new retail outlet on Piler to Madanapalle road of storage of
Class A 16,000 Ltrs of MS & Class B 35,000 Litrs of HSD in Sy. No 342/1 of Kalikiri
village.

I1.1t is further submitted that the proposed outlet is having free access to the public and
vehicles and situated adjacent to Madanapalle to Piler road.

12.1t is further submitted that the land in Sy.No.342/1 Ext. 0.34 cents is converted from
Agriculture land to Non Agriculture Land and the copy of Annexure — C issued by the
Revenue Divisional Officer, Madanapalle is enclosed herewith for kind perusal.

In view of the above it is submitted that the land in Sy.No.342/1 Ext. 0.34 cents of
Kalikiri village and Mandal is feasible for grant of NOC for proposed Petroleum Products
new retail outlet on Piler to Madanapalle road of storage of Class A 16,000 Ltrs of MS &
Class B 35,000 Ltrs of HSD. The village accounts i.c.A- Register,No.3 Adangal, FMB,
record of enquiry & Check List are submitted hérewith for kind perusal.

Yours Faithtully,

Tahstldar;”
Kalikini:
(R o

Sfal--

v



£ E s AR TR g = v AT AR A U TR 2 ) - —
& G R JasE L B LR e SR T LS 5 2 RO AT A I L R
x T i aaas A A TR

( L!(L‘

—CHECK MEMO FOR GILAN T OF NOC TOR PROPOSED SEHE FOR SETTING UP OF

( ..‘ Ny .
e PETROLIUM RETAIL OUTLET / STORAGE OF-LPG ETC,,
""""" """ Baba Sahicb Kamaluri

1 Name and Address of the applicant
. $/o K. Khadar Saheb

} —

T2, i Name of the Land owner
K .Khadar Saheb
L} {
1 T Sy.No.342-]
T Survey No. and Extent Extent:A.0.34 Cents
o
4 | Yes, cnclosed
Suh Division Records
_‘_-——“—'_d_’_‘_‘_"—-_—-f . .
Sri. K.Shajahan
2. Lessees Name
S/o K.Khadar Saheb
P Yes, enclosed
] _ Annexure — C , Proceeding of the Competent
6. One Time conversion details authority and Revenue Divisional officer,

Madanapalle vide D.Dis.A3/1800/2022 dated

13.10.2022.
E] i Remarks of the Tahsildar Recommended
§. | Inspection Notes of the Tahsildar
!l Yes, enclosed
Tahsildar,
< _;;9@ Kalikiri,

\

il
7
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Notes of Inspection

LAy | have inspected the Tand i Sy.No 34271 Fixt. 0.34 cents of Kalikiri Village and Mandal

Jong with Mandal Surveyor,Kalikiri and the Village Revenue Officer

on Oy, || 2.03-)
ymeerned which was proposed for Petroleum Products new retail outlet on Piler to Madanapalie
Sconee

 srorage of Class A 16,000 Lirs of MS & Clags I3 35,000 Lirs of HSD. The land is

I‘t\'l{f
,N,““f as settlement p.llla Jand as per the v I”d[’L accounts of Kalikiri village an(l N]dn(ldl
¢

i .\.No \*.mw of th I’ullltdm lH Khata Nn Sy No. Extent

| : Sri K. S 1M|1 n \/0 l\h;ldlll 1192 349-1 na

f Saheb "

| , "

i“-‘” Grand Total 0.34

The land in land in Sy.No.342-1 with an extent of 0.34 acres was issued ROR-1B vide
K hatha No.1192 without any civil and criminal cases and the same land was in possession and
enjovment of K.Shajahan S/o Khadar Saheb.The land is surrounded by compound wall and
without any encroachments.

This site is situated exactly TTD Kalyana Mandapam, Kalikiri and adjacent to
Madanapalle to Piler road. There are no permanent structures like residential houses, trees, tombs
etc in the said land.

During the course of inspection, no objections have been received for establishing
Petroleum Products new retail outlet on Piler to Madanapalle road of storage of Class A 16,000
Lirs of MS & Class B 35,000 Ltrs of HSD purpose.

Hence recommended for grant of NOC for proposed Petroleum Products new retail outlet

on Piler to Madanapalle road of storage of Class A 16,000 Lirs of MS & Class B 35,000 Ltrs of
HSD in Sy.No. 342/1 Extent 0.34 Cents of Kalikiri village and Mandal.

Tahsildar;
/

‘_‘__'__‘._——-——-—-——‘*'—-ﬁl
£ Kalikiri.
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SOUTHERN POWER DISTRIBUTION COMPANY OF A.P. LIMITED
Sl LA

From To

The Executive Engineer, The Collector & District Magistrate,
Operation, Annamayya District.

Piler.

Lr. No. EE/O/PLR/AEE/JE/Tech./F. /D.No.]40 7 /2022, Dt: | O /11/2022.

Respected Sir,

Sub:- APSPDCL - Operation Division, Piler - Issuance of Provisional No Objection
Certificate to the proposed Petroleum New retail outlet on Pileru to Madana
-Palli road Storage of Class A 16 KL of MS and 35 KL of HSD in Sy.No. 342
of Kalikiri Village & Mandal, Annamayya District — submitted - Reg.

Ref:- REV0O2-MSOMG/120/2022-JA(C1)-ANM CO, Date: 25.10.2022.

* ok ok & ok

It is to inform that, the Senior Manager Hindustan Petroleum Corporation
Limited, Nellore retail Regional Office, D.No. 16-15-986-2, 2nd Floor, AARVEE
House, Children’s Park Main road, Near Krishna Mandiram, Nellore has requested
for Provisional No Objection Certificate to the proposed petroleum New retail outlet
on Pileru to Madanapalle road Storage of Class A 16 KL of MS and 35 KL of HSD
in Sy. No. 342 of Kalikiri Village & Mandal, Annamayya District.

In view of the above, the site was inspected and the following was noticed.

1) No Electrical High tension lines are passing through the site. )

2) No Electrical Higher Capacity Distribution Transformers exist near to the site.

3) Location of the facilities, equipment, entrance, exit, paving must be arranged
in a such manner to avoid the risk of any electrical accidents.

4) Access for mobile firefighting equipment to all the Retail Outlet facilities shall
be ensured.

This is for favour of information please.
-
Executive Engineer
Operation:: Piler

Copy submitted to the Senior Manager Hindustan Petroleum Corporation Limited,
Nellore, retail Regional Office, D.No: 16-159-986-2, 2nd Floor, AARVEE House,
Chillderen’s Park Main Road, Near Krishna Mandiram, Nellore.
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From To

Sri. C. Gangaiah, The District Collector & Dist, Magistrate,
Mandal Parishad Dev. Officer, Annamayya District,

MPP, Kalikiri.

Sir,

Roc. No: A/228/SPND, Dt:18-11-2022

Sub: Establishment — MPP Kalikiri — Petroleum Act & Rules Annamayya
District —_ Installlation of Petroleum pumps 16 KL MS tank and 35 KL
HSD tank and sales room of Hindustan Petroleum Corporation
Limited in Survey No: 342/1 of Kalikiri & Mandal, Annamayya District
issue of No Objection Certificate Report — Submitted — Regarding.

Ref: 1. Proceedings of the Panchayat Secretary, Kalikiri Gram Panchayat
vide BA No: 33/2022-23 Dated: 18-11-2022.
2, Resolution No: 87 Dated: 14-11-2022. Of the Gram Panchayat
Kalikiri.

3. The Application of the HINDUSTAN PETROLEUM CORPORATION LTD.,

Dt 27-07-2022.
ok ok ok ok ok ok ok KoK

in obedience to the above reference cited | humbly submit that the Territory Manager
(Retail), Hindustan Petroleum Corporation Limited, Nellore Retail Territory, Neiiore has
submitted an application requesting that they want to propose for installation of Petroleum
pumps 16 KL MS tank and 35 KL HSD tank and sales room of Hindustan Petroleum Corporation
Limited in Survey No: 342/1 of Kalikiri & Mandal, Annamayya District and | Submit the Gram
Panchayat Resolution & No Objection Certificate for installation of the new retail outlet on the

proposed location.

Enlcose:
1. NOC of the Panchayat Secretary Gram Panchayat Kalikiri.

2. Resolution No: 87 Dated: 14-11-2022, Of the Gram Panchayat Kalikiri.
Thanking you Sir..........

Yours Sincerely,

by E;—II”‘Q "

Mandal Parishad Dev. Officer,
Mandal Praja Parishad, Kalikiri.

e e



PRESENT Sri. T. Uday Kumar, BA.,

Di: 18-11-2022,

B ‘-"1?:-‘3.35 - Construction of R. € .C ROOF SALES BUILDING FOR M/S HINDUSTAN

PEFROLEUM CORPORATION LTD., - Compound Wall and Canopy in, Survey No: 342/1 WARD
MO : 8, PILERU TO MADANAPALLI ROAD, kalikiri, Application of kalikiri - Permission-
Granted.

Ref:- L. Kalikiri Gram Panchayat Resolution No: 87 Dated: 14-11-2022.
2. Panchayat Raj & Rural Development (Pts 3) Dept., GO MS: 12 Dated: 08-02-2016.
3.. Panchayat Raj & Rural Development (Pts 3) Dept., GO MS: 119 Dated: 28-03-2017.
4.Application of the HINDUSTAN PETROLEUM CORPORATION LTD.,Dt: 27-07-2022.
-000-

ORDER

Permission is here by accorded to construct the R. € .€ ROOF SALES BUILDING FOR
M/S HINDUSTAN PETROLEUM CORPORATION LTD.., building in bearing Survey No: 342/1
WARD NO:8, PILERU TO MADANAPALLT ROAD,,,,,Kalikiri Gram Panchayat Applicant of
subject to the following conditions.

Doct No: 199/2022 Dt: 28-01-2022.

The Construction should be in strict conformity with the approved Plans copies of which are here
with returned.

1. No deviation from the approved plans should be made without permission of the Panchayat
secretary.
2. The approved plans should always be kept at the work spot and produce when required by the
inspecting officers of the Gram panchayat, kalikiri.
3. The height of the compound wall should not where it's about as Public Street exceeds 5/8 ft
above sfreet level. The gates should not open out in to the street. The corners at the Junctions
of street should be displayed. P
4. The street margin should not be encroached up on the steps leading to the premises or steps
should be constructed in the applicant’s site.
5. There should be no encroachment in to the Panchayat or Govt site and also one meter width
space should be provided un built for further development in front yard,
The latrine should be kept sand floor type. It should have impervious.
Flooring and proper seating arrangements should be provided.
The wall roof should be provided with a parapet wall of not less than 3ft in height and a
o platform should be constructed around the wall.
9. Suitable drains should be constructed to let out sullage and prevent sullage water in the
compound.
10. Clearance required under the electricity rules should be kept between the building and the
electric line,
11. Clearance required under District Disaster response and fire department,
: 12. Provide toilets facilities to the customer.
13. The date of completion or occupation of the building whichever is earlier should be promptly
reported to the Panchayat secretary.
14. The building should not be occupied before obtaining sanitary certificate from this office.
15. The mere approval of the plans does not get any right in court of law.
16. Water-Harvesting pit must provide.
17 Plantation should be made for ecological balance.
18.Building Construction should be completed within Two Years (1711 -2024). If the construction
should not be completed within the time, this approval should be got renewed 30 days prior to
the expiry of permission and further work stopped until the permission is renewed. If any

o N

deviation of the building rules this approval will be cancelled.
To, \
M/S HINDUSTAN PETROLEUM CORPORATION LTD - L
SENIOR MANAGER, i /(ﬁ |
NELLORE. Panchayath SetCretary

Gram Panchayath
LKALIKIRI - 517234



—

C. No:28#2022 Gram Panchayat Office,
Kalikirl, Dated: 18-11-2022.

NO OBJECTION CERTIFICATE

This is to certify that the Territory Manager (Retail), Hindistan
Petroleum Corporation Limited, Nellore Retail Territory, Nellore for instailation of
Petroleum pumps 16 KL MS tank and 35 KL HSD tank and saies room of Hindustan
Petroleum Corporation Limited in Survey No: 342-1 of Kalikiri and Mandal,
Annamayya District, is No Objection for installation of the new retail outlet on the

proposed location in Kalikiri and Mandal. \ 0
y

\5” — W

Panéhay}at Sedretary;,
Gram Panchayat, Kalikiri.
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GOVERNMENT OF ANDHRA PRADESH
POLICE DEPARTMENT

From To

V. Harshavardhan Raju, I.P.S., The Collector & Distiict Magistrate,
Superintendent of Police, Annamayya District,

Annamayya District, Rayachoty.

Rayachoty.

C. No G1/1735/132/Petroleum Act/2022, dt: 15-12-2022

Sub: Petroleum Act -Annamayya District - Request for grant of NOC
for proposed petroleum New retail outlet on Piler to
Madanapalli road of Storage of Class A 16,000 Lirs if MS and
Class B 35,000 Liters of HSD in Sy.No.342 of Kalikiri Vilage &
Mandal, Annamayya Distict — Enquiry report Submitted -
Regarding.

Sir,

Ref: 1. Letter C.No. Roc; REV-02-MSOMG/120/2022-JA (C1)-ANM
CO, dt:25-10-2022 of The Collector & District Magistrate.
2. Enquiry report dt: 23-11-2022 of the SDPO, Rayachoty.

el LLEDDem

With the reference to the letter 15t cited it is to state that, the Deputy
General Manager, Hindustan Petroleum Corporation Limited, Nellore retail
Regional Officer,D.No.14-15-986-2, 2nd Floor, AARVEE House, Children's
Park Main Road, Near Krishna Mandiram, Nelloge- Request for grant of
NOC for proposed petroleum New retail outlet on Piler to Madanapalle
road of Storage of Class A 16,000 Lirs if MS and Class B 35,000 Liters of HSD
in Sy.No.342 of Kalikiri Village & Mandal, Annamayya District.

_ Inturn the Sub-Divisional Police officer, Rayachoty has enquiry report
in the reference 2 cited the proposed site and found the proposed site is
situated at Sy.No.342 of Kalikiri vilage & Mandal, Annamayya District. The
proposed site is existing in §.No. 342/1 belongs to Kamaluri Sajahan $/o
Khadar Saheb who has given said land leas ‘basing to the dealer -
Kamaluri Baba Saheb S/o Khadar Saheb of this proposed retail out let.
Towards eastern side of the said site Grramkonda Hussen Peera S/o
Dastagiri's house Is situated. Towards the southern side Pileru-Madanapall
Mcain road and TTD Kalyana Manadapam is situated. Towards the western
side Thimmareddi vanka is situated. Towards the northemn side
Thimmareddi Chervu is situated. As the proposed petroleum outlet s
situated at a distance of 20 feets from the Piler - Madanapalli main road,
there is no traffic obstruction and law and order problem. There are no
disturbances to the public tranquility and peace of life around the
proposed said site.

Scanned with CamScanner
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Further the presence of (1) Manyam Ashok Reddy S/0 Yella Reddy
[2) T.Yarram Reddi $/o Reddeppa Reddy and (3) Shaik Aslam S/o Silar
Saheb and recorded their detailed statemenits. But they did not objected
to install new retail outlet for storage Class A-16000 Lirs of MS and Ctass B-
35,000 liters of HSD in Sy.No.342 of Kalikiri village & Mandal, Annamayya
District, Andhra Pradesh. Further the antecedents of the applicant are
enquired and no criminal cases were registered against him as per the

records.

o The proposed site is situated at Sy.No. 342 of Kalikiri vilage &

Mandal, Annamayya District.

The proposed site belongs fo Kamaluri Sajahan §/0 Khadar Saheb,
Kalikiri vilage and Mandal, He had leased the land to Kamaluri
Baba Saheb S/o Khadar Saheb, D.No. 3-64, Masjid Street, Kalikiri

Town and Mandal, Annamayya Dist for 19 Years of this proposed

retail out let,

The proposed petroleum outlet is situate
from the Piler o Madanapalle Main roa
obstruction and law and order problem. There Wil
disturbances to the public tranquillity and peace of life around the

proposed said site.

There are no dwelling houses around the proposed site.

The dealer Kamaluri Baba Saheb is not involved in any criminal
cases and there is nothing adverse against him.

The SDPO, Rayachoty also enquired into the application and

; yecommended for issue of NOC,

d at a distance of 20 feets

d. There will be no traffic
| be no

Hence, recommending for No Objection Certificate to install new
retail outlet on Piler to Madanapalii road for storage of Class A 16,000 Lirs
of MS and Class B 35,000 Lirs of HSD in Sy.No.342 of Kalikiri Vilage &

‘Mandal, Annamayya District, to the applicant.

Yours faithfully,

\'/. )h"mv

Superintendent of Police,
Annamayya District,
Rayachoty.

Encl: Site Plan.

AR PR L ATy Y T A

Scanned with CamScanner



REVENUE DEPAICENENI

oo Frem 0
SHNLS Ml_u.-_uii. ‘ Ihe Distiiet Collector,
Revenne i iwtonal Ofhieer, Anmmayya District
Madanapalle, [Layacholi
e DS AM2ANE 2022 D2 12,2022

e ‘,\il . :

: \\}: ily: ;-\!lr“u!rlllll Act& Rules AIHI.‘II!L’I}‘_\"JI district — Madanapalle Division - kalikiri
If‘n‘f St \:\'iu;.\,\{- and Mandal : llnj senior manaper, Hindustan |)r:tr(nll"||||1 corparation
(¢ R DEe 077 :jpnlt:jhl. ‘T;J}Ilznrlt‘!hllul: ls\t’j"!nni!l f'lllu‘f,..‘IV)..:.Q.‘!(;.'I.:-‘MG-‘). 2" Floor, AARVES:
\ \ ousy, Chile ren’s park ! ain Road, Near Krishna Mandiram, Hellore- Peqguent
\/ ] {ol },-1;1”[ of NOX( l(.u qupn'.vcl Petroleum Prodnets new retail outlet on Piler 1o

“\\.'}! e g8 .‘\"\15111;|l1:I]\:|]|t‘ rond of storage of Class A 16,000 Ltrs of MS & Class B 35,000 1ars

<o l(\'-_'\";,-"nl' 18D, in Sy.No3d2, of Kalikini village, and Mandal ~ Report Called for -

S Report Submitted- Reg.
Ref: -1, District Colleetor, Annamayya letter in file No, Roc: REEVO2-MSOM/120/2022-
JA (CD-ANM COdt: 15.10.2022 reccived in this office on 27.10.2022.
\\\ . 2 This office vide letter addressed 1o the Tahsildar Loc.A3/2435/2022, dt:
PN 01.11.2022.
S\ N 3. Tahsildar, Kalikiri Roe. 316372022, D1: 05.11.2022,
N (i)

N | invite kind attention to the references cited, wherein the Tahsildar, Kalikiri - in the

Fa reference 2™ cited has submitted proposals recommending for grant of NOC in favor of the

N / enior manager, Hindustan petroleum corporation Limited, Nellore Retail Regional Office,
LAY D.No.16-15-986-2, ™ Floor, AARVEE THouse, Children's park Main Road, Near Krishna
k d petroleum New retail outlet for storage of Class A 16,000 Lirs

Mandiram. Nellore, for proposc

of MS & Class B 35,000 Litrs of H
Ownership of the proposed site — Document

SD in Sy.No.342, of Kalikiri village, and Mandal.
arv evidence in support of ownership of

the land bhased on the Village Accounts:

e The Tahsildar, Kalikiri reported that, as per the old 10(1) the land in Sy.no.342 with an extent
of Ac:0.54 cents classified as Govt.Dry of Kalikiri village and stands in the name of
Sri.Palagiri Alam Sab & Sri.Pedda Khaddar Sab.

o Further reported that the family members of both the 10(1) Pattadars have undergons oral
family partition and then Sri.Mohammad ali has sold an extant of Ac.0.07 Y2 acres to
Smt.Noorjahan vide doc.no.259/2007 dt: 26.03.2007. as the same Sri.P.Mohammad Basha
has sold away an extent of 0.17 cents to $mt.Noorjahan vide doc.no.245/2007 dt:22.03.2007.

Then Sri.A.Ali Ahamad has sold away his share of 0.05 cents to Sri.Habibulla vide
finally Smt.VempalleFathima has sold away her share to

doc.no.459/2013 di:30.03.2013 and
Smt.A.Hajiraabee with an cxtant of 0.05 cents. Then all the three of them have sold away
2 with an extent of 0.34 cents to Smt.K.Jareena & Sri.

their rights in land in Sy.no.34
K.Shajahan jointly. i.e., both the sharcholders will have rights to an extant of 0.17 cents
1as sold her share to Sri.K.Shajahan vide doc.no.1583/2018. Hence

each.Then Smt.Jarcena |
on the total share of 0.34 cents rights acquired by the applicant.

o The details of the transaction as shown below.
§.n | Name of the Exccutant Name of the | Nature of | Sy.n [ Ext | Doc no &
0 Claimant documen | 0 Date
{
1 | Mohammad Ali (Legal heir | Noorjahan Sale 342 10.07 | 2592007
of 10(1) Pattadar) V2 d1:26.03.2007
7 | P.Mohammad Basha (Legal | Nootjahan Sale 342 [0.17 | 24572007,
| heir of 10()) Pattadar) - dt:22.03.2007 |
3 | A.Al Ahammad (Legal heir (3.1 Hubbebull | Sale 342 10.05 | 4592013
of 10(1) Pattadar) | dt;30.03.2013
4 | Vempalle Fathimaa (Legal | A Hajiraa Sale 342 [ 0.05 | 460/2013
| heirof 10(1) Pattadar) dee . dt:30.03.2013 |
5 | Noorjahan Habeebulla K.Shajahan | Sale | 342 [ 0.17 117/2017
I lajiraa bee (Applicant) de:13.02.2017
6 | Noorjahan Habecbulla K.Jareena Sale 342 |0.17 [ 117/2017
Hajiraa bee dt:13.02.2017
7| KJarcena KK.Shajahan | Sale 342 0.7 | 158372018
L | (Applicant) | dt:12.12.2018
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Further ¢
reporte : N b 30 ot ’ H 1

L‘Hioymcnl’ )l'[L;I ”l.‘ll 1‘IIL applicant Sri. K.Shajahan s/o Khadar saheb was in possession and
R(;c A/(i()/’:)”l l]k) 5!;I1|¢.‘t‘l lands and also issued 113 vide Khata No. 1192, And the as per

. <22 . TR E v . P, _ ;
was Sub-divided G 21.05.2022 of “Tahsildar Kalikiri (he Jand in Sy.No.342 Ext: Ac.0.51 cents
EOMiitimsd by 5 _'I“)'l“)rﬁLNtz-j;!E!L!'Z.\L:,O,--}Ls:suia..\‘y.Nu,.1-1:z/;z EXGO.07 cents, and it s also
Sents Fis I;\Jn“‘ﬂ l’f(l 5, _'\!f""ill]"lll‘:l!h‘ and the applicant got land with an extent of Ac.0.34
= ”-w 'I[“J].\l'il."m‘l :i lulll'\].-tlnll;nw \Tr\;ll:mu ol Kalikiri Mandal and Pattadar Pass books issued

e = e Khatha No 1192 and (he s is 'renjoyme
applicant { ¢ said land is under enjoyment of the
'l‘h » Vs, T % .
Dmlil: ‘n:!d] I] l'u:m.su_l for out-let is free from disputes and encronchments:

; teld inspee il i8S ascertaine =
— m[: L‘lccirig“ L:\t\,,li:?nll. i is aseertamed that there are no structures existing in the proposed land
land and also llll oo "f“‘“ are passing through the land, There are no civil disputes in the above
htiisid Lis fro 1€ proposed fand in Sy.No, 342/1 Lxtent Ac.0.34 cents of Kalikiri village and

andal is free from disputes and eneroachments

Opinion of the publie:

lqull\t‘tl\lzk)lnl\olh\ and I‘L“Sl‘(lL‘lll‘\' oilK‘nlikiri‘\'i!lngc of Kalikiri Mandal have given consent that they
HYE Do oujection h’: 1ssne NOC for setting up of Petroleum retail outlet for storage of Class A
1'0.(_)0-0_1.1}'5 of MS & Class B 35,000 Litts of 11SD in Sy.No. 342/1 with an extent 0.34 cents of
Kalikiri village and Mandal.
Storage Capacity:
Th"e_proposcd pclrolcm_n retail out has the storage capacily of Class A 16,000 Ltrs of MS & Class
B 35,000 Ltrs of HSD in Sy.No.342/1 with an extent 0.34 cents Kalikiri village and Mandal.
Free Access to the proposed site:
The proposed land in Sy.No. 342/1 with an extent 0.34 cent of Kalikiri village of Kalikiri
Mandal is situated at adjacent to the Piler to Madanapalle road at Kalikiri Village. There is free
access to people to reach the proposed site.

NALA & One Time Settlement of Conversion Fee:

The applicant has remitted land conversion fee to an amount of Rs. 27166/- vide CFMS Challan
No. 61050888862022 DT: 07.05.2022 Sy.No. 342/1 with extent Ac.0.34 cents of Kalikiri village
of kalikiri Mandal cents subject to Government guidelines mentioned in Land Conversion (OTC)
Amendment Act / G.0.Ms.No.98 Revenue (DA&LR) Department dated: 19.02.2018. Further the
applicant ~ was  also  issued land  conversion  proceedings  vide  RDO,
MadanapalleD.disA2/1800/2022 DT: 13.10.2022. Copies of the same are herewith enclosed for
favors of kind perusal.

Further, the District Fire Officer, Annamayya vide Rc.No.478/A2/2022 DT: 29.10.2022

has issued Provisional No Objection Certificate for proposed storage of Class A 16,000 Lirs of
MS & Class B 35,000 Ltrs of HSD in Sy.No. 342/1 with an extent 0.34 cent of Kalikiri village

and Mandal.
The Superintendent of Police, Annamayya vide C.No.G1/1735/132/Petroleum Act/2022

dt: 15.12.2022 has recommended for grant of NOC for proposed storage of Class ’A .1 6000 Ltrs
of MS & Class B 35,000 Ltrs of HSD in Sy.No. 342/1 with an extent 0.34 cent of Kalikiri village

and Mandal. . e
It is further submitted that the Tahsildar, kalikiri has reccommended to grant NOC in favor

i i J ation Limite lore Retail Regional Office,

senior manager, Hindustan petroleum corporation Limited, Nel : Ol
ODfIl\}T:f ;)2-15-986-2,& 2" Floor, AARVEE louse, Children’s park Main \Road. Near Krishna
M'and'iram Nellore, for proposed petroleum New retail outlet for storage of Clas‘s A 16000 Lirs
of MS & élass B 35,000 Lirs of HSD in Sy.No.342/1 with an extent 0.34 cent of Kalikiri village

and Mandal:‘ of the above circumstances, | recommend to grant NOC in favor of the senior
managelrn I:]i;:}[uswn petroleum corporation Limited, Ncllnn,? Retail chiunu’I Q[’licc, D.N‘o..lﬁ_

_086.2. 2" Floor, AARVEE House, Children’s park Main I{oml, Near Krishna Manduunt,
11\1561?322 2}0% proposc’d petroleum New retail ouu?t for storage of Class A 16;00_0 _L.trs.of MS &
Class B 35,000 Lirs of HSD in Sy.No.342/1 with an extent 0.34 cent of Kalikiri village and

Mandal. Yours faithfully,
Sd/-M.S.Murali.
Revenue Divisional Officer,
Madanapalle,

¢ D%.Admn.Ol'ﬁccr.

To ——
Copy to/th!?e Tahsildar, Kalikiri.

-~
<~
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ﬁ.‘lll“.(‘l( 11871
he senior Manager, 1 hindustan pvllniuum c:n'jnn‘:1l;lﬁ('|i\ﬁﬁi.iﬁ(cd,
Nellore Retail Regional Oftice. DN01G-15:986-2, 2" Floor,
AARVEL Tlouse, Childeen's park Main Road, Near Kl"lx'hnﬁ
AMandirany, Nellore

Qri, K.Shajahan oo Khadar sahib.

Gy.No. 342/1 with an extent 0.4 cent of K:\Iil‘:i.ri.-villlﬁ;gch and

1 | Nanw ol the .\pplir.ml

=5 | Name of the Land Qwner

ent

3 | Survey Num\‘t‘l'/ el Mandal

' Yt-s;. linclnnvd e e
1. Baba sahib s/ 0 Kadar saheb

“Ihe applicant hns"n:miltcd dlfn'ul"éhnvcrsiinfi i'uc'-tk')'inrlw;.‘uh;;'{t_ﬁl'E{f_
Rs, 27160/~ vide CEMS Challan No. 1050888862022 DT:
07.05.2022 Sy.No. 342/1 with extent Ac.0.34 cents of Kalikiri
village of kalikiri Mandal cents subject 10 Government
puidelines mentioned in Land Conversion (OTC) Amendment
Act / G.0.Ms.No.98 Revenue (DA&LR) Department dated:
19.02.2018. JFurther  the applicant  Was also issued land
conversion proceedings vide  RDO, Madanapalle
l).disAZHSOO/.').()z? D1: 13.10.2022.
Recommended 10 grant NOC in favor of the senior Manager,
Hindustan petroleum corporation Limited, Nellore Retail
Regional  Office, D.No.16-15-986-2, o Floor, AARVEE
House, Children’s park Main Road, Near Krishna Mandiram,
Nellore, for proposed petroleum New retail outlet for storage of
Class A 16,000 Ltrs of MS & Class B 35,000 Ltrs of HSD in

Sy.No. 342/1 with an extent 0.34 cent of Kalikiri village and
Mandal.

'-l Sub-l\i\'is'ml_\u_rm'nw.ls

5

| pssee name

6 | One Time Com‘crsion dotails

Notes

of of Yes. Enclosed.

|
| Inspection

| 8 | Tahsildar

\ Recommended 10 grant NOC in favor of the senior manager,

Hindustan petroleum corporation Limited, Nellore Retail
Regional ~Office, D.No.16-15-986-2, 4 Floor, AARVEE
House, Children’s park Main Road, Near Krishna Mandiram,
Nellore, for proposed petroleum New retail outlet for storage of
Class A 16,000 Lirs of MS & Class B 35,000 Ltrs of HSD in

Sy.No. 342/1 with an extent 0.34 cent of Kalikiri village and
Mandal.

Remarks of Revenue
Divisional Qfficer

Inspection Notes of Revenue

Divisional Officer Yes enclosed

Yes. Enclosed. The Superintendent of Police, Annamayya
Report of Superinten Jesitol vide C.No.G1/1735/ 132/Petroleum Act/2022 dt: 15.12.2022 has
Police recommended for grant of NOC for proposed storage of Class A
16,000 Lirs of MS & Class B 35,000 Lirs of HSD in Sy.No.
42/1 with an extent 0.34 cent of Kalikiri village and Mandal.

e DT: 291020 b
0.2022 has

Yes. Lnclosed. vide Re.No.478/A2/2022 DT: 29.1

issued Provisional No Objection Certificate fo | 1

- s ; ‘ g r proposed storage
Report of District Fire Officer | of Class A 16,000 Lirs of MS & Class B 35,000 Ltrs of HSD in

Sy.No. 342/1 with an extent 0,34 cent of Kalikiri village and

Mandal.

\ 13 \ Implemented Adangal Copy | Yes. Copy enclosed.

(/(/C,
Revenue Divisional ,ffi%(:r,

Madanapalle.

s DAEE SN



C1/11102/2022 é
NO OBJECTION CERTIFICATE N

(See Rule 144 )
Dated:31/12/2022.
Subject : No Objection Certificate

With reference to the application No. NLRO/TSSR/ENGG dated 27-07-2022
submitted by the Senior Manager, Hindustan Petroleum Corporation Limited, Nellore
Retail Regional Office, D.No.16-15-986-2, 2"¢ Floor, AARVEE House, Children’s Park
Main Road, Near Krishna Mandiram, Nellore, and in pursuance of Rule 144 of the
Petroleum Rules, 2002, there is No Objection for granting license under the Petroleum
Rules, 2002 to the Senior Manager, Hindustan Petroleum Corporation Limited, Nellore
Retail Regional Office, D.No.16-15-986-2, 2"d Floor, AARVEE House, Children’s Park
Main Road, Near Krishia Mandiram, Nellore for setting up of proposed petroleum new
retail outlet on Piler to Madanapalli road of Storage of Class A 16,000 Ltrs of MS and
Class B 35,000 Liters of HSD in Sy.No.0 342/1 with an extent 0.34 cent of Kalikiri
Village & Mandal, Annamayya District, Andhra Pradesh as shown in the site plan duly
endorsed and enclosed herewith.

1) The following particulars have been considered while issuing this no objection
certificate, that -
(2) The lawful possession of the site by the applicant including authorization from
land owner or lease holder for developing premises under these rules for
storage of petroleum products;
(b) Interest of public, specially the facilities like schools, hospitals or proximity to
places of public assembly and the mitigating measures, if any, is provided;
(c) Traffic density and impact on traffic;
(d) Conformity of proposal to the local or area development planning;
(e) Accessibility of the site to fire tenders in case of emergency and preparedness

of fire services for combating the emergencies;

(f) Genuineness of purpose.
(g) Any other matter pertinent to public safety.

(Under orders of the Joint Collector & Addl. District Magistrate, Annamayya District)

o \\\ L
District avanu“o{OMcm &

Addl. Dist. llagibtg:tt.a
Annamayya Dis
To Cﬂ%“;
The Senior Manager, Hindustan petroleum corporation limited, 16-15-986-2, 2
floor AARVEE house, children’s park main road near Krishna Mandiram Nellore,
Nellore District( By RPAD).
Copy to the Superintendent of Police, Annamayya District.
Copy to the Revenue Divisional Officer, Madanapalli.
Copy to the District Fire Officer Annamayya District.
Copy to the Tahsildar, Kalikiri.

Copy to MPDQ Kalikiri,
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. LAND LEASE AGREEMENT

AN AGREEMENT OF lease made at KALIKIRI (V&M) on EIGHTEENTH Day of JANUARY Two Thousand
Twenty ﬂ'hree between Sri KAMULURI SHAJAHAN S/0 KAMULURI KHADAR SAHEB Aged 47 YEARS ‘
Residing at DR NO: 3-64, MOSQUE STREET, SOMALA ROAD, KALIKIRI, ANNAMAYYA District, A.P, - PIN
Code : 517234 (hereinafter called “the LESSOR” in which expression are included unless the inclusion is
inconsistent with the context thereof his heirs, executors, administrators and assigns) of the one part and
SHRI KAR/IULURl BABASAHEB S/0. SRI. KHADAR SAHAB aged about 46 YEARS, residing at 3-146-14-5 C-3,
CHOWDESWARINAGAR, NEERUGATTUVARI PALLI, MADANAPALLE, ANNAMAYYA District, A.P, PIN code:
517325 '(hereinafter called “THE LESSEE” in which expression are included unless such inclusion is
inconsistent with the context under Tenants) of the other part whereby it is agreed as follows:

i
Whereas the lessor is possessed of or otherwise well and sufficiently entitled free from encumbrances to a
piece ora parcel of land in Survey No 342-1 situated at KALIKIRI (V&P&M), ANNAMAYYA District, A.P. in
the Registration Sub District of KALIKIRI and more particularly described in the scheduled hereto and
delineated on the plan hereto annexed being thereon surrounded by a red colour boundary line
containiﬁpg by admeasurement Ac 0.34 CENTS or thereabouts and hereinafter referred to as “the demised
premises”.

Lessor3 & 3\&:30\% Lessee K- Babor SA./L{«.‘/.}



Presentation Endorsement:

of Rs. 1000/- paid between the hours of

Presented in the Office of the Joint Sub-Registrar, Kalikiri along with the Photographs &
; Thumb Impressions as required Under Section 32-A of Regis_tpa_tiq.n‘-' ;

\ct, 1908 and-fge

and ““on the 19th-day :

JAN, 2023 19th day of JAN, 2023 19th day of JAN, 2023 by Sri K.Shajahan- =~ .

SNo-cd Thumb Impression

Photo

n-LE

[1003:1-2023-12

2-LR

K SHAJAHAN::19)0
[1003-1-2023-129]

K

Fnre:
e

1160312 L1TK St 1)

... Signature/lnk
Thpmb Impressio

Execution admitted by (Details of all Executants/Claimants under Sec §2A) -
Aadhar Photo n

Address """

KBABA
SAHEB
S/0.

AADHAR-
til—**ﬁi‘e4293

CHOWDESWA
RI
NAGAR,MADA
NAPALLE,
,CHITTOOR

K SHAJAHAN
$/0. 8/I0 K
KHADAR
SAHEB

AADHAR-
tﬁ‘ﬁ'id‘**l’4331

3 OLD POST
OFFICE
STREET,KALIK
IRI,
KALIKIRI,CHIT
TOOR

/{Eab@Sa/(v-/:' :

K Shoh

NT'SU
Kaliki

Identified by Witness:

SINo Thumb Impression

“Name & Address Signature

Photo

K.AZARUDDIN

S/0 K.SHAJAHAN KALIKIRI

Y

20 |02 . Sheet 1ofd% J

Bk -1, CS No 129/2023 & Doct No

M.REDDY SEKHAR:
[1003-1-2023-129)

M.REDDY SEKHAR

S/0 M.REDDEPPA KALIKIRI

19th day of January,2023

Generated On:19/01/2023 03:24:35 PM
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B/0 K KHADAR SAHES SELF

Sub Registrar

Ex. Offico Stamp Vendor
SRO Kaiixiri

REGALLY §ILLAGE

AND WIEEREAS lessee requested the lessors to grant them a lease of the demised premises for a period of
18 YEA%S 11 MONTHS on the terms and conditions herein contained and renewable in the manner
hereinafter appearing for the purpose of developing a petrol Bunk. :

And whgreas the lessor have agreed for the grant of lease of the demised premised for a period of 19
YEARS 11 MONTHS and renewable thereafter as herein provided at a monthly rental and on the terms
and conditions hereinafter referred to and contained.

Now thidldeed witnesseth that in consideration of the rent hereinafter reserved and of the covenants and
conditions hereinafter contained and on the part of the lessee to be paid, observed and performed, the
lessor h@reby demise unto the lessee all and singular the land situated at in Survey No. 342-1, situated at
KALIKIRI (V&M), ANNAMAYYA District, A.P. in the Registration Sub District of KALIKIRI and more
particularly described in the scheduled hereto and delineated on the plan hereto annexed being thereon
surrounded by a red colour boundary line containing by admeasurement Ac 0.34 CENTS (35 MTRx35 MTR)
or thereabouts, to hold the demised premises together with all ways, passages, lights, drains, sewers,
water sdurces, right easement, advantages, and appurtenances whatsoever to the demised premises
belonging or therewith usually held or enjoyed and together also with the right for the lessee to install
erect an§I maintain in and upon the demised premises roadways, pathways and underground tanks and
delivefy umps, shelters, buildings, structures, tube Wells, erection of equipment whether of a permanent
or temporary nature, as it may consider necessary from time to time without the permission of the
lessors, @r the purpose of development of Retail Outlet which includes constructing of Parking Area of

f
Lessor E\(-S\’Oba\\/"\“ Lessee K- Bouﬁnw

B
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Endorsement:
Desc In the Form of
Online | Capers |us siotisnc| Cash | SRSnte | Btack | pay Order | T

SD 4860 900 0 0 0 0 0 5760
TD 0 NA 0 0 NA 0 0
RF 1000 NA 0 0 NA 0 1000
uc 110 NA 0 0 NA 0 110
TOT 5970 | 900 0 0 0 0 €870

i NOTE: TD:Transfer Duty, SD:Stamp Duty, RF:Registration Fee ,UC:=User Charges, TOT:Total, Desc:Description

Rs. 4860/- towards Stamp Duty including T.D under Section 41 of I.S. Act, 1899 and Rs. 1000/-
towards Registration Fees on the chargeable value of Rs. 80068/- was paid by the party

through ONLINE No ,61353194642022,61353211132022,61353220092022 Dated ,18-JAN-
23,18-JAN-23,18-JAN-23

! oy, ]
Date e dtéripg Officer

19th day of January,2023
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Motor \ﬁehlcles, Driver Rest Rooms, Bathrooms, motor accessories and provision / installation / operation
of Any Eme Money (ATM) counter, Public Call Office (PCO), Internet Centre (Cyber cafe / Cyber Kiosk),
Convenience stores, beverage fountains (cold drink / coffee / tea etc.) or any other trade or business
which thg lessee may think fit unto the lessee for a term of 19 YEARS 11 MONTHS COMMENCING FROM
18/01/2023 TO 17/12/2042 and determinable as hereinafter provided yielding and paying therefore unto
the lessdrs during the said terms monthly and proportionately on any part of a month, the following

rentals payable on or before the 10th day of each succeeding English calendar month, subject however to
the said“monthly rent being reduced proportionately in the event of any portion of the demised land
being acguired by any authority for road widening or for any public purpose. The Iessee further agreed to
enhance the rent at 20% for every 5 years as mentioned below.

From:

18-1-2043 to 17-1-2028 = Rs 5000/- (Rupees Five thousand only) Per Month.

18-1-20%8 to 17-1-2033 = Rs 6000/~ (Rupees Six thousand only) Per Month.

18-1-20%3 to 17-1-2038 =Rs 7200/~ (Rupees Seven thousand Two Hundred only) Per Month.
18-1-2038 to 17-12-2042 = Rs 8520/~ (Rupees Eight thousand five hundred twenty only) Per Month.
1) The lessee do hereby covenant with the lessor as follows:

A) To pgy the rent reserved at the time and in the manner aforesaid.

Lessor B¢ Qo S sn Lessee < - Boka Saiftl.
d
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B)

Q)

D)

E)

F)

2)
A)

To oabtain and renew all necessary licenses and permits in respects of the demised premises by reason
of itsbeing used for storing, selling, or otherwise carrying on trade in petrol, petroleum products all and
kindred motor accessories or provision / installation / operation of any facilities as detailed above or
anygother trade or business and to observe and perform all local, police and Municipal Rules and
Regulations in connection with such use.

To_‘gay all charges of Gas or Electricity consumed in or up to the demised premises as shown by the
sepgrate meter or meters thereof and to pay the rent of such meter or meters.

To &ermit the lessor and their agent duly authorised by them to enter into and upon the demised
prefhises at all reasonable times for the purpose of viewing the conditions of the demised premises.

To indemnify and to keep indemnified the lessor against all claims, demands, suits, decrees and

‘awards whatsoever which may be brought or passed against the lessor by reason of any damage

cauised to any adjoining owners or occupant and others by reasons of any explosion or other accident
conﬁequent upon such cases of the demised premises as aforesaid.

To deliver up the demised premises to the lessor at the expiration or sooner determination of the said
term or its renewal after restoring the demised premises in its former condition.

Theﬁessor do hereby covenant with the lessee as follows:

To gay and discharge all existing and future Govt., Municipal or other rents, cesses, rates, Taxes and
assessment payable in respect of the demised premises and the same shall not recoverable from the
lessge.

Lessory \ < S\atjo\w | . . Lessee K. Rato Safid.
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Thafif the lessee shall punctually pay the rent and observe and perform the covenants and conditions

~on the part of the lessee therein contained, the lessee shall quietly enjoy the demised premises during

the beriod of the lease or its renewal without interruption by the lessor or any persons lawfully
claiming under or in trust for the lessor or otherwise howsoever. '

That the lessor will not sell or agrée to sell their title and interest in the demised premises until the
expiffation of 90 (Ninety) days after they shall have given to the lessee notice of their intention to sell
which notice shall state the price at which the lessor shall intend to sell and such other particulars as
the fessee may require and shall give an option to the lessee to purchase the demised premises at the
saitﬁ)rice, such option to be exercised within a period of 90 (Ninety) days from the date of receipt of
suchnotice.

If the lessee does not exercise the option to purchase the demised premises, the lessor will inform the
prospective purchaser of the lease agreement and its terms entered into with the lessee and refund to
the Fessee the amount of rental due for the remaining period of the lease, if the same is paid in
adv?ce.

Provided always and it is mutually agreed as follows:

The lessee shall be at liberty to license or sublet the demised premises or any part thereof for use for
all olany of the purpose aforesaid without the consent of the lessor.

Le-s.sorE \QS\'\C;QO\M Lessee K. R, Lo Suluh .
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Thefllessee shall be at liberty (1) To construct, fix, erect and maintain in or upon or fasten to the
demised premises, office and trade fixtures and fittings such as screens, counters, partitions, benches,
sh:k/es, lockers and sun-blinds and Gas, electric fittings lights and fans and construct other buildings,
strugtures, wells, tube wells or install equipment to provide / install / operate Any Time Money (ATM)
counter, Public Call Office (PCO), Internet Centre (cyber café / Cyber kiosk), convenience stores,
Bevgrage Fountains (cold drinks / coffee / tea etc.) and (2) To remove the said fixtures and fittings and
also the said underground tanks and delivery pumps and shelter with their appurtenances and other
bdilﬂing erections and equipment during the term of the lease or at the expiration or sooner
determination of the lease or with in one month thereafter without objection on the part of the lessor,
butsin such case, the lessee shall make good any damage which may be caused to the demised
premises by such removal.

The lessee shall be at liberty to affix, place or display name boards, sign boards, advertisement boards

an.dladvertisements and signs of any nature whatsoever in relation to the business of the lessee or its
sub-lessee or licenses to in open or from any part of the demised premises.

If any rent shall be 90 days in arrears (after being demanded) or if the lessee shall omit to perform or
obs#rve any covenant or condition on the part of the lessee herein contained and shall continue for 60
days after notice thereof to the lessee. The lessor may re-enter forthwith upon the demised premises
or gpon any part thereof in the name of the whole and the lease shall thereupon determine but
without prejudice to any claim which either parties hereto may have against the other in respect of
anylébreach, non-performance of any of the covenants and conditions herein contained.

Lessord \a. S\\O:So\m lessee (¢ Ry Lo €, ML

¢
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E)‘ Thepeafter the lessee shall be at liberty to determine this agreement by giving to the lessor three
morgths notices in writing expiring at any time during the currency of this agreement.

F) The lessee shall be at liberty to determine this agreement only after obtaining prior written approval
fronq Hindustan Petroleum Corporatlon Limited.

G) Theﬁstamp duty and registration charges payable in respect of this agreement and dupllcate thereof
shall be borne and paid by the lessor and lessee in equal share and each party hereto shall bear and
payits own solicitors charges and the lessee shall retain the original agreement and the lessor the
duplicate thereof. ‘

H) No advance being paid.

In witnéss whereof the lessor and the duly constituted attorney of the lessee have hereunto set their
respectiye hands, the day and the year first above written.

g

LessorE \a. S\f\o:_)o\\r\m Lessee K-Balo Solinh.
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The Scheédule Referred to:

All that ;%ece and parcel of land admeasuring an extent of Ac 0.34 cents in SURVEY NO. 342-1 situated at
KALIKIR[éV&M), ANNAMAYYA DISTRIC'_I'_,;A.P. IN THE REGISTRATION SUB DISTRICT OF KALIKIRI.

On the North by : voota cheruvu

On the S!Juth by : Tirupati — Madanapalli High Road
On the Egst by : Dastigiri site and house

On the West by : voota cheruvu

LessOr g 1. Shay exson | Lessee K,gauéo‘m
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And mofle particularly delineated on the plan hereto annexed being thereon surrounded by a red colour
boundary line. No advance.

: ] “
Signed by the above-named LESSOR \<. S\M'AC&UU\
in the pfesence of:

Wltness 1. Signature Name & Address

A,ém/fw khzandd.) o K Ehajalew , kel oy

2. Signature Name & Address
(Reddrg oo M. S/o-Reddesper ket iknys
Signed b‘/ the above-named LESSEE K Raben SGJ‘JJ:' ’

In the presence of:
Witness:ﬁj 1. Signature Name & Address
E Vg if@—w{f‘wn} &iu- K. Shotalan, Yol it
i 2. Signature Name &Address
i Dol et s/o Rocklegpr, Jetikivi
|
: 9)
| dracfied byt Ko,
(- Ak st A Ry
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. IN THE HIGH COURT OF ANDHRA PRADESH AT AMARAVATI < ,l Q

W.P.No. i of 2023
Between :

P. Chennaiah, sfo P. Venkataramaiah, Hindu,

. 52 years, Occ: Agriculture, R/o. Jangampalli,

Kalikiri Mandal, Annamayya District.
...Petitioner

AND _
1. The State of A. P. Rep.by its Principal Secretary,

Revenue Department, Secretariat Buildings,

Velagapudi, Amaravathi, Guntur District — 522 503.
2. The District Collector, Annamayya District, Rayachoti.
3. The Joint Collector, Annamayya District Rayachoti.
4. The Dlstnct Revenue Officer, Rayachoti, Annamayya D:stnct
5. The Revenue Dw:smnal Officer, Madanapalle Annamayya Dlstnct
6. ShaJahan, S/o. Khadar Saheb, Mushm 50 years,

Occ: Business, R/o. D.No. 5-64, Peddha Masijt Street,

Kallkirl (V) & (M), Annammaya Dlstrlct

... Respondents

AFFIDAVIT.

I, P. Chennaiah, s/o Venkaté Rafnaiah, Hindu, aged about 45
years, Occ: Agriculture, residing in Jangampalli, Kalikiri Mandal,
Annamayya Distribt, now having temporarily come down to
Amaravathi, do here by solemnly and sincerely affirm and state as
follows.

1. T submit that I am the Petitioner herein and as such I am
well acquainted with the facts of the case.

2. I seek to impugn in the writ petition seeking to declare the
action of the respondents in not considering my Representation dated
22.05.2023 and 01.07.2023 requesting them not to issue No Objection

s (NN L T L LR T T

i



Certificate forthwith in favor of the 6" Respondent as illegal, improper,
unjust and contrary to law.

Rt
il

AT W A L

3. I submit that I am a permanent resident of Jangampalli of

Kalikiri Mandal of Annamayya District and depending on agricultural

operations. I submit that in our village there is a project called as
Kalikiri Project for the purpose of irrigating the lands situated in or
around Kalikiri Mandal particularly Rajuvaripalli, Vagallavari Palli,

Yarraballi, Chatipalli, Balakunta etc., I submit that for the said projeét '

several acres of fands are being cultivating and many agriculturists are

_ﬂ\ >
J
/.

benefited for the sa_lid_ Kalikiri Project. 1 submit that the said project is

useful for not only agricultural Purpose but also used for drinking water
- including fishing activities, '

4. I submit that while the matters stood thus I came to know

that the 6 Respondent proposed to open a new outlet for the sale of

petroleum products at Pilery to Madhanapalle road for which it seems

| ~ that he made an application to the revenue authorities including the

respondents herein for No Objection Certificate. I submit that for the
Proposed new outlet is false within the tertiary of Kalikiri Project. It is
relevant to submit that the 6% Respondent is Proposed to establish the
new outlét petrol pump nearby Lake to Kalikiri Project, which: is
situated within 50 meters form the Lake,

5. I submit that the Proposed outlet situated on both sides of
the project site, the said fact has been suppressed by the 6"
Respondent by mis. representing the authorities saying that this land

belongs to Government and no way connect to Kalikiri Project, I submit

that taking Into consideration the gt Respondent No Objection
Certificate is consider for opening new outlet for the sale of petroleum
project the entire lake (tank) at Kalikir) village will be pollu%gd due to
spillage and the entire environment will get Spoil. I submit that the
entire villagers are apprehended_ by opening new outlet near to the

R AT - 1A
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Kalikiri Project there is a danger of livelihood in view of the fact that
the water will get polluted as there are about more than 5,000 families
are depending on the Kalikiri Project for cultivation including Fishing
and water for cattle. :

6. It is brought to the notice of this Hon'ble Court that Kalikiri is.

a small town and most of the people.are depending on the agricultural
operations. I submit that I am also a small farmer in the village and
depending on the agricultural operations If the petrol outlet Is open
nearby thé Kalikiri Project, myself and my family members are also
effected person among other villagers. T submit that I am éggrieved
person for the newly establishing outlet of the 6™ Respondent. I submit

that henice I constrain to make a representation dated 22/05/2023 and

01/07/2023. to the Respondents herein requestmg not to issue No

- ObJectlon Certlf‘cate in favor of the 6”‘ Respondent herein.

. 7. 1 submit that I also made a several oral requests to the -
: authorltles for not to Issue No Objection Certificate. I submit that I

came to know that the 6“‘ Respondent herein openly proclalmlng that i

he will get the No Objection Certificate and open the new petroleum'

outlet in land in Sy.No.342 and 342/1 of Kalikiri village and Mandal of

~ Annammaya District and the same is allowed myself and the other

villagers will be put to irreparablé of loss and failure of justice will also
occasion. I submit that I am herewith enclosing copies of the
photographs of Kalikiri Project and E.C., Representations for kind
perusal of this Hon'ble Court. I submit that I have no other alternative
remedy except to invoke the extrabrdinary jurisdiction of this Hon'ble
Court. If this Hon'ble Court would not interfere I will be put to untold

- hardship ahd failure of justice will also occasion.

8. I submit that I have no other alternative femedy except to
invoke the extraordinary jurisdiction of this Honble Court under
Art.226 of the Constitution of India.

‘]-!
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9. I submit that 1 have not filed any other writ petition and
initiated any proceedings before any court for the same and substantial
relief that is prayed in this writ petition.

* For the reasons stated above, It is therefore prayed that this
Hon’ble Court may be pleased to issue a writ of Mandamus declare the
action 6f the Official Rezsbonde.nts in not considering Petitioners
Representations dated 22/05/2023i and 01/07/2023 for not to Issue No
Objection' Certificate in favor of the 6t Respondent in respect of the
lands in Sy.No.342 and 342/1 of Kalikiri Village Annammya District':for
sale of new petroleum outlet as illegal, imprope"r, ‘unjust and contrary
to law and without following the procedure and pass such other order
in the interest of jus'tice. - -

Under the above circumstances, it is therefore prayed that this
Hon'ble Court may please to direct the Official Re‘sppﬁdents to considér
the Petitioners Representation dated 22/05/2023 and 01/07/2023 for
not to issue No Objection Certificate in favor of the 6" Respondent
pending disposal of the writ petition and pass such other order in the
interest of justice, - L

Sworn and signed before me on this
16" day of July 2023, at Amaravathi, Deponent

Attested/Advocate

VERIFICATION STATEMENT

1P, Chennaiah, being the petitioner herein, do hereby declare
that what has been stated in the above paras, including prayer paras
are true and correct to the best of my knowledge, belief and also
based on legal advice given to me,

Verified at‘Amarqvathi, on this the 16" day (g July 2023.

Counsel for the petitioner ' Signature of the petitioner
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BEFORE THE NATIONAL GREEN
TRIBUNAL (SOUTH ZONE)
AT CHENNAI

APPLICATION NO. 121 OF 2023(S%)

IN THE MATTER OF:

P.Chennaiah (M/A 52 years)

S/o.P.Venkatramaiah

Kalikiri, Chittoor

Andhra Pradesh - 517234.
...Applicant

Vs

1. The Sub Collector
Madanapalle
Andhra Pradesh — 517330

. & others

...Respondents

INDEX TO TYPED SET OF PAPERS

M/s Y.PRAKASH
R.VINOTH KUMAR
R.SIDHARTH e
N.SANJEEV KUMAR
Counsel for the Respondent
Ph.9444025868



